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CENTRAL ADMINISTRATIVE TRIBUNAL
S ADDITIONAL BENCH, -

23-A, Thornhill Road, Allahabad-211C01

Registration No. 7 2 of 19,8@
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RESPONDENT(s) ... %Mmm‘f{hwﬁa,@swﬁ A ﬁ@:mu%ﬁ.,

- “%Ws hd
o
- Particulars to be examined Endorsement as to result of Examination
/‘%1‘: Is the appeal combetent_? v &f.a.g_
- 2. (a) Is the application in the prescribed form?  _ ek G L quey-k o
(b) s the application in paper book form ? Yo —~ |
. 4 € -
(c) Have six complete sets of the application w»ﬂ7 2§ T Lronies """“’"’Qa"b“’ ¢
been filed ? ' '
3. (a) Is the appeal in time ? - ¥ | T
» . i ‘~ i -
- "(b) If not, by how many days it .is beyond -~ A2,
time ? .
(c) Has sufficient case for not making the - KA -
application in time, been filed ? '
4. Has the document of authorisation;Vakalat- ' e
~ nama been filed ? :
5. Isthe application accompanied by B. D [Postal- - Y -
. 3. Order for Rs. 50/- S
75 ’ s
6. Has the certified copy/copies of the order (s) - gR—
against which the application is made been :
filed ?
7. (a) Have the copies of the documents/relied Y e

upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (@) »o — "rv] Adnoe &Lf
above duly attested by a Gazetted Officer - v

and numberd accordingly ?
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counsel for the respondents rmquests for

further time to file counter. reply.
SO within a month(tlme.
rejalnder if ‘any,

He may.

Llst the case for hearing on 17-5-89,

e

- A. M‘.‘

\W/M »9@#

) 3‘.15\79

-holder of Shri K.B, "Sinha - learned

do

The applicant may file
w1tbin two weeks ther~1fter.
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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL, LUCKNOW BENCH
Registration 0.A.NO. 202 of 1988 (L)

Mahesh Prasad _ ceee - ' Applicant
| Vs,
Union of India & Others .... Respondents

Hon'ble Mr.Justice U.C.Srivastava,V.C.
Hon'ble Mr.X.B, Gorthi, Member (A)

(By Hon, Mr.Justice U.C.Srivastava,V.G)

By means of this applicatlon)the appliCant had

challenged the action on the part of Respondent No 2 in

‘the matter of filling up the posts of Superintendents lying

vacant in his office with effect from 31.5.1985 and 31.5.87,
and thereby wrongly deprived him from the said promotional
post. The applicart had filed‘this'application in the yea///u

1988 and he having been retteed during the pendency of t<‘

application, and he had maintained his claim, and it was
contended on behalf of the applicant that he was entitled
from the date when the vacancy o¢éurs or any subsequent
date prior to his retlrement, and he will be deemed to
have been promoted with effect from that particular date
and he is entitled to monétary benefit with retrospective

effect including the pensionary benefits.

2, The applicant is holding the post of Assistant in
the office of Director,Indian Institute of Sugarcane

Research,Lucknow with effect from 3.8.77. In. the seniority

list the name of the applicant was at S1.No.2 and as such

it was cidaimed by him that on the basis of seniority he

was entiteld to one of the promoted post.of Superintendent -
in the_scaée'of Rs{1640-2900/— and the vacancy of Superinten-

dent occured on 1,6.87 on account of retirement of Cind



Y
)

-

G

o | |
incgmbent Shri C.Wesley. Ag the applicant was not

-2—

promoted in the second vacant post he made representation
on 14.10.87 seeking the promotion. But no reply to his
representation was given. The repreSentatién of the
applicant was not forwarded to Respondent No.1 by the
Respondent No.2 and the applicant was informed by the
ldtter datted 30.,1.88 that the matter of his promotion was

under consideration with the administration. The aoclicant

again made 2 reprssentztion zgainst the matter, but sven

then no ection ofi-the seme was taken, The applicant let
the file for repre:netaton Before the higher authority,
in his reminder the aiﬁlicant also poin&d@éut » decision
which was tekaen iaﬁé’thn meeting of Joint Staff Council,
‘Indian Institure of Sugarcane Reassarch,lLucknow in this

behalf, A measting took place on 7th December,1988 ared H. L

Joinct Consultative Council 2greed that the staff and

‘administrative control should be promoted right From

timal
the dzte of occurance of the vacancy and to achieve this/

acticn to fill up such position should be taken well in_

advanca, Iyuas further decided that the DPC should not

‘takef into consideration sach and every ACR and for

cons idering the cazse of promotion the ACRs should be
cbnsidargd 2nd takanlinto account, The apnlicant's promotim
lingersd on znd no reply to the same hes besn given and the
apalicant leveidd charges against the thmn‘Dirsct@&ﬁ;

_ . dslibarstsly
Kishan Singh that because of the melafide action he /

postponed the matter of promotion so that the applicant may

not gest promotion, Then hs appracched the Respondent No,1
with a rascuest for cesation of a cos=t oF.Assiétant
fidministrative Officer by surrendering the two posts

of Sup@rint@nd@nts; which 1is raj@ct%d by the Responiant
no.,1 vide 2n order dezted 7,6,1987, The zpplicent again

'eppraach%d for the said mztter but he also friled thers,



if the metter wss delayed by the authofity; it may not be a

3.

3. . The apolicant's grievsnce is that hs was also

= mombsT of Joint Staff Council, and although the aonolicent

was aiven outstanding by Reporting Officer but the respondent

"MNo,2 who is the Refieuing Officer disgreed with him =nd g-ve

him sdverse -entry, Agzinast the aduverse entry the applicant

oraferred 2 rspresentation to the raspondent No.2 who

gid not loosa zny time to decided it and promoted some

othar persons in place of the applicant, whiile the

represenstion of the applicant was still nending,

4., " The resspondonts have denied the cleims of the

“apolicant and admitted thet the aduverse entries sgainst the

spplicent were considerad by the 0,P.C, uwhile considsrin
: . Y ) _ Q

the case of the apolicent for promotion, As»a maettar of

3

the apnlicant becams entitled to.the promotionsl post
zs znd when vacancy occurs, The respondonts ere duty bound .-

to consider the cliaimof the applicant when his terms comas

and when the vacancy occurs, #nd when the vec-ncy occurs ﬂ

, .
thd respondents are duty bound to promete the znolicent. Ever

v !

-

cese of co-incldence that tbe ovromoticon was meade Jnen an
sdverse sntry wss. given to the spplicant, Even if the

(]

P x . ‘ . e | ’ ‘“’ 3 1
adverse entry was gilven to the espnlicant and the QQVlEUl”Q

Lo
f—,

OFficer disasgreed with the Reoorting O0fficer., The D.P.C,

R . . ' ik, . .
should not have Been tzken, into consideration  not only they

J

decided in the Joint &taff Committes, But as the factual
pos ition is that-the zdveTse entry against which the

representation is pending zte not iwkgn into accaount =znd

denying the oerson from the promotional post. But the

res pondents did not hesitafle in taking into censideration

~the said adverse entry and wrongly deprived the applicent

for promotich - In such case it cane bs = :id that the

+

denizl of promotion to the applic-nt -was fully un called
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aa—
for and cannot be sustazined, Accordingyy this application

11111

deserves to bs allowed 2nd the respondents efe directed,

~to give notionsl promotion to the zpplicent with effect
- ' R » .

from the dste the post felled vacant, The applicent may

not oet éalary Fof'thm said post but will be @ntitlad to

all the benefits of the said'mrmmotional'post with mf?mct

from the deote he gets the notionsl promotionax in the

‘matter of pgnsion:zand other benefits, Let it be done

within a period of 3 months from the dzte of communic=tion

of ‘thiis order, No order 2s to. costs,

e

M S -
) Mﬁmh@T«Z§ o ) Vice~Chairman,
.13th Dabambgr,1991,§lld.
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Luckaow Dench, Lucknow,

ipplicetion Registrction Mo, 202 82 19884L)
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Application under Sectivn.19 of the kﬁﬁnALuﬁﬁnuﬁAm
’ . e ' ~ .
| Relbuosd el 19857
Mahesh irasad, - Applicent,

Versis ..

Secretery, I.C.L o0, , _
and another, e .Opp. Parties,

S1,ido, FParticulars _ Fege No,
"1,  Application, o _ 1-15
2. Anagzure We.l, |
T 0L.M, Wo.F,10-11/55-kstt, - -
(Vol,III} dated. 30-1-1988, 16
3.  kmaexure Ho.2. .
0., No. F.10-11/55-Estt ., i
(VoI i1} dated 14~3-1988, o
4.  /fnaexure Wo.3, ,
O, Wo,10-11/55-Estt,
{Vol,III) Gated 6~5-1988, - i8
5.  fanexurc Jo.d,
depreseutction dated ‘ Co
50-4-1988 of apslicunte | 19-22
-6, 4ppemure No,S,
' Notice dated ' 23-26
5“"10"‘1988 .



v e 5o e o e S T G £V £ T A £ P s M S ot i B e B Bk BV S S S iy S 1T T 540 597 03°) s st A o e b e it B 0 S8 S it i I3 (8 IS M B (o £

S S g i - T s o e e S

Letter No,4(40)/85-8E,111
dated 7-8-1987 of oppos ite - _ 27=-28
- party No.1, ' ' ‘

8., Aunnexure Ho,7,

WY o B autn TR S R S S oot SIS T St S

Letter No,4~40/85-EE,IIL,

e : datea 9-6-1988 of oppos ite ‘ 29~-30
P 1}al"ty ﬂl@ 01 ° ’
9. Annexure No .8,

S e £ s e S B €50 Vs S e S D

Letter No,4-7/85-Estt.V

| dated 8-10-1985 of 31-3
\ : oppos ite party Ho.1.
o

10.  _Apopexure No,.9,
Circular ﬁo,2—27/76-é6mn01, 33-34
dated 10~i(0=-1988, '

11,  Amagzure No.10,
Circulor No,10{4)/78-Estt.V
dated 15-11-1978, 35-36

e Appicio. %_{ SE“:)’ ‘ Ay
| i/‘i’;'_....__K@JS_@L@.;z\!».s./.v.':fr.___...,...._.._n_...‘.._-_____..____%.g ,,,,,,,,,,,
= v Lucknos + Dated: ' V\ '

Signature of
Novembefl7', 1988, éppl;cant, Au&yj%i”a
i | | N




In the Hon'ble Central Administrative Tribunal, Allshabad,
' Luclnou Bencl, Luclmou,
Application Registration No, - .of 1988,
SR
-
; ® . {
i

y) ' ) . -4 ‘ ‘ . .
' ~ Mahesh Prasad, aged sbout 57 years, Son of Lite Shri Shiv
Nerain Lal Srivastava, resident of 21, Kashi Dera,

Luucknow-18,

--—-u-—------ App:Lic Gn t 0

Versus,

1. The Secretary, Indian Council of Agricultural Iesearch,

, Krishi Bhawan, Nev Del hi-110001,
D o

2, Director, Indian Institute of $ugarcene Research,

Post Office: Dilkusha, Rae Bareli Road, Lucknow-226002.

3 J( 3@"/ \?S)» _____ . ' Opp., Parties,

= e —— e S0 W s S Sn W S ) e Sa o —— ——

(1), Name of the

Dl Mahesh Frasad,
applitant,

(2), Name of father: Late Shri Shiv Narain Lal

Srivastava,



W
-t 2 =
(3). Designation and Assistent, Indiau Institute
office inuwhich ‘of Sugercané Research,
employed, Lucknow=2 ,
(4), Office address: Office of the Director,

Indien Iustitute of Sugarcane
Research, Lucknow-2,

(5), Adaress for
service of

21, Kashi Dera, &ucknox—i@,
notice, ‘ |

2, Pﬁlthhl”“S of 1esQOuuen_ Si

s R S - oy M0 W P00 T G

(1), Secretary, Indian Council of Agricultural
ftesearch, Krishi Bhawan, New Delhi-11C001.,

(2), Director, Indien Institute of Sugarcane Resesrch,
Rae Bareli'Road, Lucknow-2, | '

» Particulars of tho order against which applicaticn

. . e hA G e e G B e DO N W GBS SN GG S G B S SR I G e S e GO S Gev e s S G

" is mdﬁe.

o 2 e (o g

The applicatiion is submitted on the following

main grounds amoungst others: : :

(1), Wilful and Geliberate inaction on the part
of party No.,2 in the mat%er}of filling up the two
posts of guperinteﬁﬁents lying vacans'in his office
since 31;¢~1985 and 31i-5-4987 anﬁ thereby depriving
the applicant of his due and 1egitimaté clsim for )

appointment to the post of Superintendent,



(2). Wilful and Geliberate infringement of the
rules and regglmtiomS.existing in the matter of recruit=-
ment, appointmenis and promotions etc; in the office
of the Director, Indian Institute of_ﬁugéréane Besearch,
Lucknow %m by opposite party No.2,

(3)., Defiance of the mandates and specific
A .
\ T P

, o
y iﬁﬁ%??ﬁ%ﬁﬁs as vell as suggestions of higher authorities

{ : .
4 viz ., Indian Council of Agricultural Research, New Delhi

and acting in an arbitvery menner by the opposite party

(4). Efférts-hyﬁart& No.2 to borros staff from
other offices and orgsnisations in violation df the
specific orders of Indian Council of Agricultural

- | Hesearch anﬁ.in aetriment_éo the interest of the épplicant,
vide their circular letter No,F.10(4)/76-Estt,V dated

15-11-1978 by issuing a circuiar letbter notéd below:i-

ot

‘ 4 copy of the I.C.AM. circylar letter dated 15-11-1978

(1}, Order No, F,2~27/16=Admn I1T,
(2}, Date, 10-10-1988 ,

(3), Passed by: The opposite party No2 and
. copmunicat ed by Senior
~. _ ' Administrative Officer,
Indian Institute of Sugarcane
Research, Lucknow,




(4}, Subject in The Eppllc nt was entitledto

brief, be appointed to the }“OSt of

y : Superintendent in the vacancy
caused by the retirement of
Shri C, Wesley on 1-6~1987,
but he has been ignored so
\f\ | : ‘ fér,vaeSEite rer“eseﬁtatiOﬁs
and assurainces,

4, JE£E§21°§52__9§ 922 The applicant declares that

¥, |

the subject natter of the‘
order against which he vants
redressal is within the
Jurisdiction of this Hon'ble

Tribunal.,

5‘ Ei?fﬁfﬁi9n° The upplxc nt further declares
that the application is within
the limitation preseribed in
Section 21 of the ﬁééinistrative;

|

Tribunzl Act, 1985,

i

.
I . . !

f«ﬂﬁﬁn 6, Fracts of the case,

(1), That the applicant is holding the post o Assistant
in the scale of §:,1400~2300/- vith effect from 3-8~1977

in the office of opposite party ﬂo 2

(2).  That sccording to seniority of Assistanmts in
- the grade of [.1400-2300/~ employed under the opposite
party No.2, the epplicant's neme comes at 51 .Ho.2,

He is, thercfore, entitied to be appointed to that post




kf;

on the basis of seniority agaiunst one of two vacant
posts of Superintendent in the scale of Is,1640-2900/~-.,
The second vacancy of Superintendent occurred on

1-6-1987 on account of retirement of Shri ¢, Wesley.,

3}, That the applicant made a representation
. E .

on 14-10-1987 to the opposite party No,.2 to seek.

promot ion, but no reply was given, The applicant made
further representation on 7-1-1988 addressed to the
opposite party No,i through proper chapmel. <Yhe opposite

party No.2 3did not forward this reﬁreseﬁtation'to the

opposite party No,1 ang he inforwed the applicent,

vide O.M, No.M,10-11455-Estt, (Vo1 ,III) dated 30-1-1988
that the matter of his promotion was under consideration
I

with the sdministration., 4 tnue copy of this 0., is

enclosed as Apnexure-1i to this applicationm,

B i £ g TS T B e b e

(4). That the applicant again reminded the

- opposite party No..2 under his representation dated

18-2-1988 end thereupon he was again informed by the_
Senior Administrabive Officer, vide oom; No F ., 10~11/55~
Esft,(Vol;III)Adated 14-3-1988 that the matber of his
promotion %aé'under consideration wivh the competent

authority, A srue copy of 0.M, dated 14-3-1988 is

. s ey PP St 4 S



(5}, That the applicent havipg failed to get any
vet ief made a request to the opposite party Wo,.2 vide

=]

his representation dated 14-4-1088 to accord permission
for meetié@ the opposite party No,i to enable him to
exélaiﬁ 1is case, This requesi was also refused as
communicated by the Senior Administrative Officer vide

his 0 .M, No,J',10-11/55-Estt,{(Vol, IIL} dated 6-5-1988,

A true copy of letter dated 6-5-1988 is encles ed as

12

(6). That in the circumstances, the applicant made
detailed representation on 30-4-1988 addressed to the
opposite party No,l for redressal of his grieveance,

f

&vtfue_cp§y of'repreéentatian dated 90~-4-1988 is enélosed
as Annexure-4 to this application.

(7). That the grievaﬂce of the applicant remained
unredressed despite the remindexrs given by bhim on
6-6~-1988, 1&—6-1988 followed by telegraphic reminder
dated 30-8~-1988 and he nasnoﬁkheen able ﬁo get any
relief in the mattef of his due promotion, The applicant
in his reminder representat ion dated 6-6-1988 also
intimated the opposite party No.i that the opposite
party No,2 in recent mecting of Joint Staff Council,
Inﬁ;am Ihstitute o¢ Sugarpane.ﬂesearch, Lucknow uttered

that he vould not make any promotion foxr further three

»




years meaning thereby that the applicant would retire
oi attaining the age of superannuation on 30-6-1989

without gebting sny chance of promotion.,
&

(8), Th;t a notice thfough counsel of applicanf
T~ | was also served upon the opposité party No,i vide
registere& letter dated 5-10-1988 to get his grievance
in ﬁhe mattér éf promotion redressed; but the same 2also
went unheeded without any actionvby.the authorities,
A4 true copy of notice dated 5-10-1988 is enclosed as

Apnexure=8 to this application.,

T . B S P S —— -

(9)(i). That the opposite party No,2 has hatehed and -
is nursing an iill will and malafide intention against
the appiicant on accouﬁt of ﬁhe applicant's meking a
;}/: | ' represeﬁt&%ion earlier to the Indian Council of Egricultural
Research, New Delkhi in regard to the moﬁerf recruitme it
- » ' %o the post of Superintendent in the office_bf the  Indian
Institute of Sugarcane Research, Lucknow, The controversial
| point was thaﬁ party No.2 was makimg_recruiément under
direct recruituent quota whereas the pogt lay under
pfomo%ion quota; Thevépplicanﬁ made a representation
to the Indien Council of Agricultural Research, shose
verdict was in favour o# t he applicent @eaning thereby

that opposite party No,.Z2 had to meke recruitment to the

post of Superintendent by promotion within the cadre of the




- Indian Institute of Sugarcane Researchy on the basis of

! ' seniority, wim

: 3 - (s)(ii}. ‘The second point of.opposite party No,2
- - . ‘ ' l |
{ for having .an 111 will against the applicant was a

! representaetion made to the higher authorities against

| . , ~§,’\,(’\uﬁmw/ ‘)“‘V .
g importing by him a candidate[from en

outside organisation,
who, ultimately, was made senior to the applicant as well

as others affecting thereby future prospects of not only

% . the applicant,butb those of others too,

(9) (iii}. "Thet kie third point for oppos ite

# party No,2 nurturing a malafide intention against the

applicent was the applicant's becowming 2 member of Joint

-

Staff Council of the Imstitute in April, 1986,

( P ‘ (i0), That actuated 5y the ill will ené with a
l vi@ﬁ to ﬁarassing the applicant; the ﬁpposite party
No.2 approached on'15—7;1§87 the 6pposite pafty No.1

& ﬁiﬁh-a reguest for:crggtion of a.post of Assistanﬁ

| Adminisﬁrative Officer 5y surrendering the two pésts

& of Superinitendents, The request of'opposite party No,.2

| was rejected by oppos ite party No,.i on 7-8-1987 viée

!  his lette No,4(40)/85-EE,.III dated 7-8-1987, A true copy

1 l'to this application,
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(11), That the opposite party No,.2 again approached
opyos ite party No.1 for creationm of a post of Ass istant
Aﬁministrétive Officer by surrendering two posts of
Superintendents ., This reguest too of opposite party
No.,2 was rejected by opposite party No.: vide his 1etter
Noof,4~40/85-EE,III dated 9-6-1988, VA true copy of

m~$\§) ‘ ~ this application,

..

(12), That opposite party No.l in hoth of his
letters ﬁa%eé T-8-1987 (ﬁﬁnexure-ﬁ) énﬂ 9-6-1988 (Annex-7)
viﬁstructéd opposite party No,2 that the two vacant
posts of SBuperiuntendents should be fi11eﬁ up immediately,
as there w as no justificatiqn for keeping these posts

vacant for such long time end depriving the lower

categories of staff of the bemefit of higher posts,

Y}g ; (13), That the applicant joined as a member
of Joiut Stafi Council of the Institute in April, 1986.

- The 1egai right of applicant for promotion as Superin-
tenﬁegt with effect from 1-6-1987 was not coﬁsiaefed
and nov granted only because of harassing attitude of
opposite party No,2 towards the staff wmembers of Joint
Staff Council, This attitude of the oppos ite party No,2
ig against the directions and policy of oppos ite party

No,i congained in No,4=-T/85-Hstt,V dated 8-10-1985,




%_,

to this application,

(14). That when thé opposite party No.2 failed in
hig attempts to get two vacant posts of Superintendent
aboliShed fér creatiﬁg'onexpos% of Assistent Administretive
Offieer,_he las now issuéd letter on 10~10-1988 inviting
applications from the employees of other Institutes with
the sole mal&fide intention that the applicat may not
get prbmotioﬁ to the vacant post of Superintendent, This
procedure was not followed in previqus two cases,

A true copy of ciréuiar letter éatea 10-10~1988 is

attempt to get the two vacant posis of Superintendent
surrended was made by making & refereuce by the opposite
party No,2 twice on 15-7-1987 and 27-5-1988 with the sole
maiafiée imtention to get a post of Assist&nt Administrative
Officer created tb benefit & perscn of his choice aznd for

collateral purposes,

(15),- That the employees hoidiﬂg the post of
Agsistent in the grade of [501400-2300/- with 5 yeags
of serviee in the grade are eligible for'promotion as
Superintendent, The applicant fulfils the conéitidns
of eligibility., His service records are good ané there is

no infirmity in the vay of his promotion, He is, itherefore,

-



entitled to be promoted &nd appoiﬁteé to the post of

Superintendent,shich becam due on 1-6-1987,

(16). That even according to rester fixed for
filling up the posts, these two posts have to be filled
ﬁfw - in by making promotion from amongst general caste
candidates, It is further submitted that even if any
post was reserved for. any category, the same cannd be
alloved to be filiedin from tsking persons on deputation
from outside so long as the eligible employees in lower
ca@re are availablg in the Institute itself m and are
capable of delivering goods on higher posts. The senior-
most person in Assistants grade availsble for promotion
o | | ‘ . amdl
is Shri'8.,C, Mohey who belongsto Scheduled Casmg[for
thhe second post of Superintenaent, the turn is that of
¥ . g |
' the applicant,
(i7). That according to the directions of Govt.of
i “/ e e
? India, Ministry of Home Affdirs {(Department of Personal
and Admn Beforms) Memo.No,22012/4/78Estt,(D)/ dated
16-1-1980, the departmental promotion committee is
required to be counvened every year, so that t he vacancy
may be filled up prompily and no loss is caused to the
concerned employees, In the present case, this specific

provision has also been flouted by the opposite party No,.2,

The D.B.L, has not been calied to meet for considering the

- — - : T\, e e . 4__mm‘ .?:.. .



-y 12 &~
appoinbment to the vacant posts of Superintendents for

the last three years,

7, Relief Sought:

s . o s S Guzt W e G 5o O

'

in view of the facts mentioned in pare € &bove,

‘fw ' vhe applieant‘é prayer is for the follouving reliefsi-
(1}° to declare the applicont appointed as

Superiutendent with effect from 1=-6~1987en

to give him consequential benefits of seniority,

coufirmation and peyment of arresr salary and

'

&y

sliowances since dune, 1987 for which he was
entitled but for with-holdipng of his due

promotion,

(2), to Girect the opposite parties not to £ill up
e , - any post of SupervintenGent from outsiders in

pursuance of circular letter dated 10-10-1988
unless the applicant is given promotion &
Superintendent retrosyeetiv%ﬁwi%h effect from

1-6-1987,

8, Interim order, prayer

o
Fending #£instie final decision on the application, the

applicant seeks issue of the following interim ordor:-




9. D

oo

to direct the opposite party No.2 to consider

b

*

e case of epplicant and to give him promotign
'witﬁ effect from 1-6-1987 as Su@eriﬂtendent’égainst
one of the racantvposts forthwith and in
any case before taking action to £ill up the
post in pursuance of circular letier dated
10-10-1988. The applicant is due to retire

on 30-6-1989,

etails of the remedy exhausted,

(1), T&e applicant declares that he wade representas
tions on 14-10-1987, 7-i~1988, 16-2-1088,
14-4-1988, 30-4-1 988, 6-6-1988 and 14-6-1988
folloued by telegraphic reminder dateﬁy
25-8-1988 to the opposite parties, The applicant
also geve legal notice dated 5-10-1988

through his Advocate,

" {2). The applicamt was informed by the opposite
party No.2 twice vide his O.M, dated 30-1-1988

-

and on 14-3-1988 that the matter of his
promotion was under cousideration, His
request to meet the opposite party Ho.i was
refuééd vide communication dated 6-5-1988.

Phe applicant has lost all hopes to get

relief departmently,
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10, Matrer mot_pending with sny otier Courts ctc,

The applicant further declares that the matter
regarding which this application has been made Im is not
peiding before any court of law or any otbey aubthority

) or has been rejected by any court of law or any obher
e, ;
7
Bench of the Tribunal,
1o 11, Particulars of Bank Draft/Fostal order inm respect
e i -
= of the applicationf ee,
(1). No, of indian Postal  No,.DD/4- 822714
order, - . for Ri.B30.00 (Rupees fifty
' only).
(2)., Name of issuing G.P,0,, Lucknow,
Post Office, : o
(3), Date of issue
of postal orxder, © i16-11-1088,
(4).. Post Office at which
payablie, : G .0,, Lucknow,
e

12, Details of index:!

o S s U v SN S G e SO T S T sk

.

An index in duplicate containing of the docuients to

be reiied upon is enclosed.

13, List of Hnclosures.
(i) . o,mé ﬁo,ﬁ;io~11/55~ﬂst%o(VO1°III} dated 30-1-1988,
(2). 0., No;Foio-ii/Ss—Es@t,(VOi,iIi) dated 14-3-1988,
(ajo G Mo Nb.iO—ii/SS-Estt.(le,IIié' dated 6-5-1988.

(4) Representation dated 30-4-1988 of applicent,

(5), HNotice dated 5-10-1968

W




—t

‘Shri Bhiv Hire

&

(6}, Letter No,4(20/85-EE.1LI doted T-8-1987 of
opposite party Ho.l,

Letter No,a-40/85-E8,111 dated-9-6-1988 of
of opposite parvy Noe.ls

~istt,V dated 8-10-1685 of

8. Letuor No,4=7/85
opposite party Wo,.i.

-

\9), Cireuler

s oo ) SR St S AR ST P

1, Mabesh Prasad, aged about 57 years,
21, Kashi

-4 .
& A

in Lzl Svivasiava, resident of

Rakabgen], Luckio

Dera, H i do herdy vorify that the

contents #rom 1 to 13 are true to my personal knowledge

and belief and thobt I heve not suppressed any méterial

facts,

Lucknow ¢ Dated: '
Signatw ¢ of
the applicent.,

DACH Cudre
Ak

ﬂovemba?r7} 1988,

Yo F ,2~27/76-Adnn, L, dated 10-10-1988.

No,¥.10(4)/78-Esuvt, V deted 15-11-1976.

i




in the Hon!ble Central‘ﬁdmlnlstratzve Tribunal, Allahabad

~

Lucknpw Bench Lucknow,

Application Registration No. of 1988.
Mahesh Prasad ~ © Applieant

a | : Versus
Secretary, ICAR & thers o ' Opp.Pérties.

ﬂr%;) - _ - ' Ammxmm No.¥ |

IMDIAK INSTITULE OF SUGARCANE ﬂﬁbﬁ&ﬂuﬂ MU&KEOW-Q

Nb,F,1o/11/55-Estt (Vol I1I) Dateds January 30,1988,

~

OFFICE MEMQRANDUH.

With reference to his applicatioh dated 14.10;87
addressed to the Director,IISR and representation dated

T.1. 88 addressed to Secretary,IC&ﬁ,regardlng his promotion

ol

to the post of Superlnteadent at this Instltute, Shri Mahesk

Prasad, ASSlstant is informed that the matter is under

e, consideration with the Administration.

8d/=3.R. MISRA :
" Sr. 301entlst and Head of Off ice.

Shri Mahesh Prasaa,
Agssistant,

o throubh $.C.(8),
& » I IoUoRo ,LuCkIlOW.




In the Hon! ble Central Administrative Tribumal,Allahabad

suucl«: now Bench Lucknow.

Application Registration No. of 1988.
Mahesh Prasad Applicant
%ﬂ | Vs,
Secretary, ICAR & Others Opp .Parties.

A.nnexm e No .ﬁZ, : '

N o~ R i . B
T II\IDE.N INSTIVULE OF SWC‘;AY@ RESEARGH:LUCKNOW-Z

Ho. 10-11/55-nstt .PVol.III) " Dated:March 14,1988.-

N

Oif 1ce Memgrandum

Wlth reference to h::.s request/remlnder dated
18.2.88 regardlng his promotlon to the post of Superlnten-
dent at this Instltute, Shr:L Mahesh Prasad, Ass:Lstant is imR¢

informed that the ma‘cter LS under cons*:.deratlon with the

7 competent e.uthor i'by_.
sd/-
" | Senior Administrative officer
a7 ~y ' | Indian Institute of Sugarcane Research
' ‘ Luck now.

Shri Mahesh Prasad,
Assistant,
through P.C.(s),
1II8R,Lucknov.

\M @?&‘\



.
)
e
[
T —

.

A8
A

In the Hon'ble Cenerel Administrative Tribunal,

- ot s evre P S0 —.r——--—-—-n--u-——-————- (s e G 1 B, Bt B TR0 W S S S S B G B 8 S8

Allahabad, Lucknow Bench, Luc&now,

c——-—-———---— T " . . V- - S — - - o o — -

u-.h-———--u ———--n-—— o S S S G S S B B ek S

Mahcesh Frasad, e Applicant,
Versus,

Secretary, L.C.A R.
and dnotner, , ! ——— Opp. Parties,

INDIAN INSYITULE OF SUGARCANE RESELRICH:(LUCKHGY -2,

S S . Tim S SR S G S AR S s M G WD U W St AN T3 SV 00 A FOR ok S T it B VL 4% BV S B AR W T BN P AR N 5%tk e pm (e el s e

‘"
¥

No.10=11/55-Estt, (Vol,E1I) Cated® May 6, 1988,

OFTICE MEMOL iﬁs“ﬁ,}um,

With reforence to his regquest ﬂa£e6 14-4-1988
permissionvﬁo e et Sécr etary, 1I.C A oy rega?ding his
promotion ©o the post of Syperiﬂtendent, Shri ldabe sh
Frasad, Assistant is informed thet Director, I I.u.h.
has considered his rgquesﬁ and permission to meet
Secretary, 1.0 4R, is refused due to insufficiency of
reasons, Furiher he is advised to put up his grie?ances
to the Directvor.,

84/~ 4 JK.Chaturvedi,
Sy JAdministraetive Officer,
Shri HMahesh Prasad, _
Assistent,
fhrough FoC. (s),
S.ﬁ., Lucknow,

W&%

o ——
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In rhe Hon'ible Gentral Administrative Tribunal ,M_'La
) %ucl.now Bemch Lucknow.
Application Registration No. of 1
Mahesh Prasad . App licant
Versus
Secretary , ICAR &'Cthe_rs : Opp .?arties.
) | o
Annexure Nozf;_Ll
To,
The Secretary, ‘ . 7
Indian Council of Agricultural Research,
Krishi Bhawan, _
New Belh:u-HG)OO‘la
Subjects Appoz.n’cmentto the vacamt posts. of
B * Superintendent at the I.l.S.R..,Lucknov.
- Sir,
Most resPethully T beg to submit the follox&j.ng
| few lines for kind comlderatlon of the IGAB.
! v 1.. That two posts of Superlnuendent in the Office of

thé Director,Ind:.an Institute of Sugarcane Research,
Lucknow vare ljing v‘ac?anf for considerable lorg time.
é. That I submitted an application tothe Director,
Im;;, ‘iauckmw von 14.i0.87 requesﬁing him %o i#itiate

) ﬁecésséry action for appointing' suitable persons to the
vacé.nt pésts; : : : a

1

3. ~ That no reply was received from him, nor was

any action to flll up the vacant posts teken by him,

\% $1i11 7.1.88. | J
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Do
&
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4. That on 7.1.88 I submitted a representation

addressed to the Secfetary, ‘IGAR,, New Belhi, through proper

Kchannel, reou.es‘c:anD the ICAR to :Lssue necessary 1nstructlons

to the D:Lrector IISR Lucknow for flllj.ng up the two vacan‘c

posts of Superlntendent without iuruher delay. |

5; : Thé.t 'my a.féreseiid represen'tat.ion was withheld and

Jlnstead of forwardlng it to the oecretary. ICAR New Delhi

the Director, IISR ’Lucknow inf ormed me under his Memo No.F-
)

10-11/55—Estt (Vol.II.{) dated 30 1.83 that the matter of my

promOulon tothe post of Superln’cenden’t was urﬁer comldera—

f

tion with the Administrat ion.

6; ﬁha‘b i submi‘cted another appiiéation on 18;2;88
requesting the Director, IISE ILucknow to ‘cake up the matter
on priority basis. In reply ‘chereto “the Dlrector iIbR,

Lucki.ow agam miormed me under his liemo 1@0.}5-10-11/ |
55-Est_t.{Vol.III) dated 14.3%.88 that the mau‘;er was unler
- considefatioﬁ with the competep’c authority. o

'7. That after Waiting for a month, 1 submit"r;ed- 4
another appiicatién to the Director, IISR,Lmck now reqﬁ@éti@g
him %o grant me nec'essary éermiss ionA for me‘eti.ﬁg ‘C}f;é
Secretary, ICAR, New Delhi for eXplaJ.nlng my cese to him.

1 also mentlonecl in that aypllcathn that if no reply is
réceived from him till 24.4.,88. it will be vpresumed that
His Honour has no objectioﬁ t1 my meeting the Secretary

ICZZH,E%W Delhi. Incidentally, no reply, whatsoever has been

| ' received fl"OZZI the Directior tlll Wda or '
Ne, e
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action Been initiated tawards mek ing appointment tothe
vacant posﬁs of Superintendent . Accordingly.l venture
to submit this feéresentation to ihe ICAR direct,
8. " That, Sir. I have compleued 33 years of service
P | in this D»epartment outof which abou‘l: 11 years as an
Assmstanu in the revised scale of BSe 14OO 2300, just below
the post of Superintendent. I shall be attaining the age -
ot superannudtion after 14 mon.thso |
9, . ' That being confident that my work and conduct has
rbeen setisfactory all along, I look forward for promotion
"~ to the neit hiéher post ef Suéerintendent'which is natural
for any employee; | |
10.  That I alse imwited the attention of the Director
'IISR -bucknowlto the nandates and instructions iseued by
the IGAR in their letter XNo. 4-7/85-Bstt V,dated 8.10.85
No F.ﬂo.6£§3)/87lws, dated 27.7.87 and No.4(40)/85-EE-II1
) uzf‘ . dated 7.8.87-and ;equested him to initiate action in apprec
~oation and honour thereof, for filling up the vacant
-’posts of Superintendent 3pe01ally when only 14 months nave
remained -in my retirement and the nature ami volmne of
work in fhe Depeftﬁent fully.jﬁstifies appmiﬁfment , but ..
(unfdrtunatel§ no heed has.been.paid by the Director, IISR,

.- *

Tucknow S0 far, which is injurious to the futuwre interest

of an employee, like me.s

QX} 11; : That to a laymwn it appears that the matter of

S appointment is being procrastimated deliberately and
Y




T -' B

isno 1nten‘cmon to consa,der the promotion of eligible

employees. 1t also aupears tha‘c ‘the matter woul

-

there
d remain

shelved ti11l L re‘c.a‘e from tﬁhe sernces.

or promo’c ion %o

12, That alongW:L’ch ny ellglblll’uy f

the post of Superln’cerﬁent there is 2 Scheduled Caste

' employee in this very Institute who is due for promot:.on

the post of Superm‘cenden‘c Surprisn.ngly, the case of

in
scheduled Caste candidate iS also being :Lgnored, ‘which is

nal propriety andthe

-M"_\:}) '
in flagrant v1olatlon of the Constl‘cutlo

SpelelC orders of the Government igs ved from time %o { ime.

/

135 That the D. P.C. has not been convened for pre’c"by

-long “fime for selectlng sul‘l:able cand:ada‘l:es for promo’clon to

vacant pos’ss which is a Mus‘c as laid down in appendeX 29 para

11T of the ¢.8.R. Volume II Par’c 1.

| X*Eherefore in the contest of the foregoing

submissmns, I_pray for the 1n‘cerven’clon of ‘che IGAE and for
orders directing the au’chorltles of the

1ssu1ng necessar
Y |
’ v l‘ndlan Inst:u.’cute of Sugercane Research, ’Lucknow in ,“che

s ’co take necrssary

interest of the welbe:mg of the employee

action for filling -up the WO posts of S@erln’cendenb lying

vacant for conmsiderable long_time. I may 2180 Submﬂ.‘b tet B

necessary I may be pernitted to expla:m my GQQQ %

honour

pers
Onally in the 2nd week of 8 Joup

‘ 'a.v 198,

I‘ 1 —L"'n'?\v.v ea h ‘
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In the Honscble Cen‘bral Admlnlstratlve Tribunsl ,Allahebad

s

Lucnew Bench ’Lucknow.

Applica’b ion‘B..egis tratiox} No. | | of 188.
Mahesh Prasad. | | é&pp licant
»Veraus
Secretar&, ICS&R & Others; -~ Opp .Par’cies;

Amnexure No.& 5

Daya Shanker Chaube : . .

-~ Advocate . .
High Court &: Service Tr:.bunal Khurshed Bagh Gate
: , " Lucknpow.

Ref. WB/88 »Dated‘: 5.10.1988.

. To,

The Secretary,

Indian Council of Agri cultural,
Researcl Krlshn. Bhawan, :

Unler instructions of my cliem, Shri Mahesh

Prasad, aged about 57 yrSy s/o Late Shir Sheo Narain Lal

Srivastava, resid ent of 21, Kashldera Rakabgang,Lucknow 1€

employgd in the of:t‘ 1ce of the D:Lrec’cor Indian Instl’cu‘be
of Sugarcane Research Eucknow and hold ing the post of
f&s.sfistant in the scde of k. 1400-2300.1 give you notice
“’as unc“z\er:-e | | |
1. That my client was employ‘ed in the office of
Director, IlSR,Lucknow on the post of Jr. Clerk in the

scale of FRse 55-130 in the year 1955.

2_. ' That my client was promoted to higher posts by




N | T | | ~ §Q¢§

P

virtue of his'gcod record éf service and at present he is\
occupying the post'of'Assistant in the scale éf E;'1400;2300
' since August 1977.., _—
3. - That dur ing the.year 1987, two posts of Superinten-
.dehtsvin'the scale 6f Bse 164C;2960fe11 vacant in tﬁe office‘o
Bt " of Director.IISR,Lucknow, ly client; oh the basis of
/ Seﬁi&rity céuﬁiea with éatisfacﬁory record of Service, was

a claimant for promotion to one of these posts.

4, . That the Dlrector; IISR in order to promote an
employee of the Dxrectorate of his own ch01ce, already
working on the post of bupdt to the higher post of -A.4.0.
. approached the LG&R,ln.July 1987 for creation of a p;st
of A,A, O by surrenderlng the two pacant post of Supdts.
The proposal of the Dlrector was turned down by the ICAR
stating that this’W%l% advgrsely affect the career
prospects of lower categories of‘staff.
5. That in bugust 1987 the ICAR issued instruction to
iy  the Director, IISR to'.t.nake neceséé,fy efforts o £ill wp
the egisting_ohe.§acant posﬁ of A:A.O, and_fwo &aqant posts
of Supd#s. vide their lefter Nb.4—40/85—EE;III dafed
7;8.1987;

6.  That my client submitted an application to the

QQQAS» Director, TISR,Lucknow on 14.10.87 requesting him to
initiate necessary action for sppointing suitable persons to

the two vacant posts of Supdts.

“Te That having failed to receive any reply from the

\\\Qﬁu hi;gc%or + LISE my client submitted an application to the
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Secretary ,IGAR through prOper channel on 7.1.88 requestlng

~him %o issue necessary instructions to the Dlrector IISR

for filling wp the posts.

8:, That tﬁe applicafibﬁ éubﬁitted to the Secrétaryﬁ
YICAR‘WQé Withheld by'tﬁeﬂﬁirécfor,ilﬂﬁ and a reply was
givéﬁ to mytélienx %hét éh; niter ofuhis promotion is unler

consideration with the Administration uniez his letter No.F-

10-11/55-Estt.(Vol.III), dated 3.1.88.

9: That since then ho action appears to have been taken
by the Director VlISR for f:x.lllnb up the posts desp ite
representatlons made by'my cllent on 14 10.87,18.2 a; ﬂ
14 4.88, 30 4.88, 14 6.88 and a telegram to the Secretary,
IG&R on 27.8 88. The lasy three representatlons Were
édd;eésed to the IGKR.

10. That the Dlrector, TISR is hatchlng i1l will,against

my'cllent and is nat taklng any action for fllllng up

the posts with a malafide and prejudicil intention just

to harm & harass my client.

1. That ny Qlieht has rendered about 33 yrs. of

' service in the Deptt. and the period of his attaining the

age of superarnuation is very short viz.only eitht months.

12, : That_though the rature and volume of work in the

Affice of the Yirector, IISR warrants provision of

additional hands, the Director has publicly uttemed that

no promotion will be made till he retires from service.

13, That the Director has been issuing unnecéssary'&
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uncalled for warnir]gs to my clil.ent on baseless and frivolous
' gréﬁ.nds JUS'b in order to,SPOil hls record and izarasé him.
14; That the DPChas ﬁét b.een‘ cérlvér;ed for pretf y. long
time for'éelectingm}éui‘babie candidatés for promotion to v%can‘t
poéts, which is a Must as_la&%"down in appendix 29 péra 3 of

b | the CSR.Vol. 1T Pert..I. . - -
T ) )

15. That the service record of my cln.ent has a1l along |
beén sé.fisfactr)ry and oﬁ that basis céupi_ed with senrérlty it
1s re’cural for h:.m to look forward :Eor prométlon tb the
nexy higher post of Superlndenden’c.,

16, Tha‘a the D:Lrector,IISR 1s annoyed Wwith my client

for the smple reason tha’c he. happens’ to be"a member of the
Jo i‘nt“ Steff Council and has submitted reprégentat ionsfor
Ihis prqmotién:'

..Wherefor;,‘ 1n the contexf of r,he afores;,id facté and
c:.rcumstarrceé; gl giv; you this legal norlce for promotlng my'
client to the post of Supdt. we.e.f., the date the vacancy

2 was ava:Llable & his promot:.on beceme due, Within 15 days

from the date of receipt of this notice, failing which my

cllent W111 be left Wlth no option except to seek legal

rgmedy bjr filing a peti’cion in the cc.mrt of law at yowr risk
5@»{}‘{\ /ar‘xd' cos‘c; ' ,
" L , Yowrs fa:.thfully

| - $d/-D.S . CHAUBE
Dated: 5.10.88. 5 ADVOCATE |

-y
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Tn the Hon'ble Central Administrative Tribunal,Allahabad

o~ '
e

Lucknow Bench Tucknow.

‘Application Regisgratddn No. | of 1988f
Mehesh Pfasad’  ' S Applicaﬁt
Versus
Secretary;iCARf& 6thers' Opp.Perties.

Ammexure mb,é"'

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
' KRISHI BHA%AN N BELHE.

Ho. 4(40)/85-EB.IIL Dated the 7/8/870
To,

The Director, ,
Indian Institute of Sugarcane Research,
‘Tuck now-226002., |

© Sub: II8R, Tucknow-VII Plan- Sanction for Strengthening

of IISR, Luck now- Re garding.
sir, |

With reference %o your'létter Nb. 1—30/84—Adm.1
dated 15.7.87 on the above subject, I am to say that it has
been decided nof accept the pr0posalyto create one post of
A.A, 0 in lieu of two vacant posts of Superintendent as
this Wlll adversly affect the career prospecis of lowver
.categories of staff and Ministry of Finance has already
tﬁrned down the eeme;.éou are however, advised %o make

necessary efforts to £ill up the existing one vacant



- |

Y | \ | ?&’0\
’ _
- 2 1t
post of A.4.0. and 2 vacant posts of Superintendents
which will meet your requirementse.
Yours faithfully.
e sd/-
( M.E.K. FATR)
W ‘ B»e;_au R D-irectorﬂ_(ﬁ‘inance) .
Ny U}f(‘}N\
’
5
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Application Registration No, of 1988,
Mahesh Prgsad, ————— Applicant,
+
Versus ,

. Secretory, I.CA R,
Ny and another, ———— v Opp., Farties,

Indian Council of Agricultural Research

o e o o e e e e o e 5 s e S e s s e S B S e e o o

v o e Y v S e s bcs st W Mo T . o o . et b

No, ¥ ,4-20/35-EE ,11I, Dat8d: 9-6-1988,
To
. : The Diractor,
i Indien Iustituce of Sugarcane Research,
Lucknow, .
. . N
N Subject:~ Sanction for the post of Assistent Administrative
o © Officer (Ussh & Audit) at 1.18 M., Lucknow,

Sir,
7ith refereace to your letter No,F,2-3/76-Adma,I

dateG 27-5~-1988 on the above subject and te say that the

tnstitute was advised vide this office lether of aven
npumber Goted 7-8-1987 to make necessary efforts to £ill up
the existing one vacant post of Assistamt Administrative

Officer and two vacant posts of Superisterdents which would




%, (x

for met their regquirement, It appears that the
Institute has not filled up the vacanv posts so for,
Since one Lost of Assistant Administrative Officer and

£

2 posts of Superintendenis ere already vacant at the

Institute, the proposal for creation more post of

Assistant Administrative Officer is not found justified,
You are thevefore, again requested to meke necessary
efforts to £ill up the vacant posts of Assistant

Administrotive Officer and 2 posts of Supevintendencvs

vhich will meet your regulr ement and also furnish reasous

" for keeping the posts vacant for a such long tiume,

- Yours faithfully,

Sa/- ( E.p, Johar),

Under Secretaxry.

e i
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'In the Hon'ble Central Administrative Tribunal,Allahabed,

-~ . N
EIN

W Lucknow Bench Lucknow.

_ Application Registration mo. of 1988.
Mahash Prasad | App 1i'cant.‘
a\}v - \ - : :
Versus
e Sécretary,l.c.&.ﬂ. & others o Opp.Parties.
N .- . ‘ -
| Annexure No.
_GONE IDENT IAL
INDIAN COUNCIL OF AGRICULTURBL RESEARCH
"HESHI BHAVAN: NPEW DELHI-110001.
No.:4-7/85-Estt .V - Dated the 8th Octobver, 1985.
To,
LA | All the BDirectors/Project Directors of the ICAR

Research Institutes.

Subs  Harrasament of CJ§C & IJC members-regarding.

N

- 8ir,

As you are aware the Joinf Staff Cbﬁ'ncils are
workiﬁg in ea;:h Institute as iarovjded in the Joinb Consul-’
tative Machinveronf the Indian Council of Agricultural
Research. .In the me et:i_.ngwof the Central Joint Staff Council
held a‘i: National hcademy Agricultural Research Management,

C“JI}Q}B Hyderabad on 10th and 11fh December, 1984, it was po:inted

out by the Secretary (staff side),Central Joimt Staff,
Council that the members of the staff side of the Imstitute

x Joint Staff Council are harrassed and victimised by the



)

Directors concerned. Some instances were also cited:

by some of themembers and the Secretary (staff side)

-

of the Central 501nx Staff Coun011. The Chazrman,
therefore, desired thut the Dlrectors of the Instltumes
ﬁay be reqﬁ%sted not&o‘harrass and‘victimise the members
f%;“ .oéthevinsti%utes Joint’stgf council as they représeﬁx
the various intereéts in the Institute on the Joinmt Staff
—— . | Gouncii;_ |
ﬂ The receipt of the letter may please be acknowled-
ged;
:Yﬁurs.faithfuily,
sd/;Ki;hofi‘Bai |
Addl. Secretary (&)

Copy %o Shri I.S. Harith,Secretary (Staff Slde)
Central Joint Staff Council, Indlanuﬁgglculture Research

Lo

‘Inptltuue,ﬂew Delhi~110 012,
2. Per ILI/IV Sections, ICAR.

_\_(\_

3. b1z BB Secuons ICAR,

\X\)\Q U@w}\ ' 6ob666




In the Honfble_Central'Administrative Tribunal Allahabad

Lucknos Bench Lucknow.

Application Registration No. of 1988

Mahesh Prasad - . Apéiieant'
S | ' ’ Versgs | | | .
Secretary;leR & chersu __— Opp;2arties;
— | ~ ‘. Annexure Né;?'

™

INDIAN INSTITUTE OF SUGARCANE RESEARGH LUCK?OW

- -~

-

Nb.2_27/78-Adm.-I Dated: October. 10 1988.
TO’
A1l the Directors of Research Institutes/
Project$Regional Stations/Sub-Statiors under
the Indian Cofincil of Agricultural Research.

Subject:Recruitment;to the post of Superintendent (Res-
| ‘erved for $.7.Q in the pay scale of B. 1640=2900
— "+ ondeputation Basis at IISR,

Sir,

One post of Superlntendent (Reserved for ST) in
the pay scale of Bs. 1640--2600-EB—75-2900 to be filled

up on deputatlon bas;s at this Institute.

It is, therefore, requeseed that the above
vacancy Qay be Circulaﬁed amongst the empieyees of your
Institute holding the post of ASSJStant in the grade
of Bse 1400-2300 w1th fwi years of Service in the grade;
The partlculars of ellglble candldates, who are willing
to be considered for-the above vacancy and can be
spered immediateiy in the event of selection, may kindly

be forwaPded in the enclosed proforma’ alorgWwith their




-
—7—
up to-date ¢ G.R. Dossiers so as to reach this Institute
within 30 days fromthe date of issue of this circular.
While forwarding the application a certificate to
the effect that no vigilance/disciplinary case is pending/
' ﬁ» ' contemplated against the candidate, may also kindly be
| furnished.
Yours faithfully.
—_ : - \ |
A | sd/- . }
\- \ o | Senior Administrative Officez.
V\J\-
A
{ \’xlj
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. In the Hon'ble Censral Administrative Tribunal, Allshobad,
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Lucknow Bench, Lucknos,

Mapesh Prasad, ———— Avplicant,
Versus,
Becretary, I.CA R,

and another, , e Opp. Farties,

ANNZXURE NO, 10,

e e i St T S DS NS S e (B, W2 N3 WA e S

Indiar
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A1l the Direchtors of the
Institutes,

- s ) s G s s Wy e B0 Gy it it B WO Sy o - o s S Mt W B M e

Sir,

Some staff members have dravn the atbtention of
the Council to t he pormanent absorption of stéff5 taken
‘on ﬁeﬁuﬁation from Central/Stcte Government Offices wnd
other orgenisations, to t he #rkrx detriment of the
Institutes' employees, This has been considered in

" detail and it has been decided that, whereas it may not be



possible ﬁo closé the doors permanently against taking
persons from outside; such borrowing may bellimited

¢ .
to selected fields, where pérsons of t he right calibre
and experiernnce are not available within the Council
and its Insiituves, Even in these fields the borroving

should be limited to such period as xx is necessary

W o to train out own s taff to man the posts, Haphazard

absorption of staff from outside on permanent basis

shdulé be avoided,

Yours faithiuvlly,
S6/-
~ ( $.8. Dhanoa )
Secretary, I.C.A.R,

0 v o e ——
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Appllcatloﬂ legistration No, of 1988,
Kahesh Prasad, ' m——me Anplicont,

Versus, ‘

ey ou e

Mﬁ\‘ : - Secretary, I.C.A.08, O S -
‘ -+ and another, , ' , _ o

f%“% ~ That ior the facts and reasons disclosed in the
| accompanying applidatien, it is huwbly prayed that this

Hou'ble Tribunal may be graciously pleased to direct the
oppos ite party No.2 to consider the case of epplicant and
to give him promotion as Superintendent against one of the
vacant posts forthwiﬁh and before filling up any post froﬁ
outsider in pursuaunce of cifeular letter dated 10-10—1988

o ,

contained in Annexure-9 of the application,

. ' Such interim oréer/ﬁireétioa as deemed appropriate

A ‘may also pleasead be passed by this Hon'ble Tribunal,

D’SQ@L&M—

Lucknos ¢ Dated: : D.3, Chaube
Advocat
~applicant,

o

November | 74/{\,1988 .
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In the Hon'ble Central Administrabive Tribugal,3llabaiac.
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Mahesh Prasad. -—— ' Applicant,
Versus, '

Secretary, 1.C.AR. ) , : :
and others., —— Opp., Parties,

SINo. Particulars Page No,
1, Application, ' 1-17
2% » Annexure No,1,
-------------- |8

0.M. No,10-11/55-Estt.
(Vol,III) dated 30-1-1988
of opposite party No.2.

3. Annexfire No,2. | 19

— D A e S N0 Sm IS SN SED S SED $U Gity

0 .M.No, F,i0-11/55-Estt,
(Vol,1I1) dated 14-3-1988
of opposite party No,2,

4. " Annexure No .3,

0.M, Mo.F,.10-11/55-Estt,
-@Vol,III) dated 6-5-1988
of opposite party No.2. ' '

D S e G B e Ay W e P T W S

Representation dated
30-4-1988 of applicant,

5. Annexure No.4', . ' 3= H

6. Annexure No.5.

S . S o e W e S S S

Notice' dated - . ’ <.
5-10-1988, 3\ &
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84

9

10,

11

12,
13,

14,

15

39 - 3o
Letter No.4(40)/85-EE 111

dated 7-8-198T. of opgosn;e

party No.1,

Annexure No,7, 2 1- AR

Letter No.,4-40/85-EE,III,
dated 9-6-1.988 of opposite
party No,1,

AEEE&‘&EE.@Q&:.

Letter No.4-7/85-Estt.V, % 34y
dated 8-10-1985 of opposite

party No.is

Annezure No,3y | . S- a6
Circular No.2-27/76-Aémn 1

dated 10-10-1988 of opposite

party No.2.-

Amnexure No,10, )
Circular No,i0(4}/78-Estt.V, ER

- dated 15-11-i978 of opposite

party No.,1,

Annexure Noli, | %C}

Adverse remark for the
year ending 1987,

Annexure No,12, L& o —-H" . X

Representation dated
17-12-1988 of applicant,

"Annexure No,i3, \

S TR B 17y S TS et ST W P MY B W ot BT

Order dated 15-12-1988 | O 2
making promotion as :
Superintendent to junior,

Annexure No,.14, L~ Y \j
Circular ketter No,1-1/86~

fer,IV dated 7-12-1988

of opposite party Noi 1,

G W G D G T S A G S G sy G vy U s S SV S S MR ST AT e G €M s S S 5 G S Ae GNE GO SI S e e I Su e G

Lucknow: Dated:

~Signature of
Applicant, .
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Mahesh Prasad, aged about 57 years, Son of Late Shri Shiv

Narain Lal Srivastava, resif ent of 2i, Kashi Dera,

Lucknow-i8 , _
- Applicant.,
Versus,
i The Secretary, Indian Council of Agricultural

2.

,3;

Research, Krishi Bhawan, New Delhi-110004%.

Director, Indien Institute of Sugarcane Research,

Post Office: Dilkusha, Rae Bareli Road, Lucknow-226002;

Shri Nagendra Nath, Superintendent, Office of the
Director, Indian Institute of Sugarcane Research,
Lucknos . | |

----- Opp. Parties,

‘of the Administrative Tribunal Act, 1985,

15  Particulars of t he applicant.

(3).

Name of the Mahesh Prasad;

. applicanty |
Name of Father: Late Shri Shiv Narain Lal
: Srivastava, '
Designation and Assistant, Indian Institute
office in which of Sugarcane Research,

employed. Lucknow~2,



2,

(4). Office Address: Office of the Director,
: - Indinen Indian Institute of
Sugarcané Research,Lucknos =2 ;

(5). Address for

service of 21, Kashi Dera, Lucknow-i§,
notice, : - .

Particulars of respondents:

(1). Secretary, Indien Council of Agricultural
' Research, Krishi Bhawan, New Delhi-110001;

(2)s Director, Indian Institute of 8ugarcane Research,
Rae Bareli Road, Lucknow-2,

(8}, Shri Nagendra Nath, Superintendent, Office of the
' Director, Indiesn Institute of Sugarcane Research,
Lucknow. ’

--—-—--.-.----— m-—-n—m—-—m——— W G S > - —

The application is submitted on the following

main grounds amongst others:

(1), Wilful ang delioerate inaction &n the paro of
opposite party No,2 in t he matter of filling up the two posts
of Superlntendents lying vacant in his office since 31-5-i1985
and 31-5«1987 end thereby depriving the applicant of his due
ano legitimate claim for appointment t0 the post of

Superintendent,

(2). Wilful and deliberate infringement of the rules
and rogulations existing in the mattor of recruitment,
appoinfments and promotions etce, in'bhe office of the Director,
Indian Institute of Sugarcane Research, Lucknow by opposite

party No,2, , ‘

—-

o e



(8): Definance of the mandates and specific
ins?ructions as well as suggestiqns of higher authoriiies
viz, I?dian Coﬁncil of Agriculturél Research, New Delhi
and acting in an aibitréry manner by the opposite party

No.2.

ﬁ4). Efforts by party No%2 to borrow staff from
other officés énd organisations in.violation of the
specific drders of‘Indian Council of Agricultural_Research
and in detriment toAthe interest of t he applicant, vide

their circular letter No,F.10(4)/78-Esct;V dated

- 15~11«1878 by issuing a circular letter noted below:=-

A copy of I,C,ALB, circular levter dated 15-11-1978 is

- e €18 G G S Y S

(1). Order No., F.2-27/76=-Adm ,III,
(2}, Date, 10~10-1988,
13). Passed by: 'The opposite party No,2 and

communicated by Senior
Administrative Officer,
Indian Institute of Sugarcene
Research, Luckno w;
(4). Subject in The applicant was entitled
brief, | ~ to be appointed to the post
of Superintendent in the
ﬁziggncy cagged byt?e | |
of Shri C.,Wesley
on 1-6-~1687, but he has been
ignored so far, despite
representations'and
assurénces;
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{5). The promotion of oﬁposite party Noy3
has been made ont he post of Superintendent by the
opposite party No,2 vide his order on 15-12-i988 by

ignoring the claim of applicant who is senior to him,

Jurisdiction of the

- S8 4y s s A S T G WCE A SR R

Tribunal , o The applicant declares that the

subject matter of the order against
which he wants redressal isw ithin
the jurisdiction of this Hon'bie
Tribunal; )

Limitation, . The applicant'further declares

that the application is within the
limitation prescribed in Section 21
of the Administrative Tribunal
Act, 1985,

Facts of t he casels

1

15 ~ That the applicant is holding the post of
Assistant in the scale of Es.i400~2300/- with effect from

8-8~i977 in the office of opposite party No.2)

24 - That according to seniority of Assistants

in't he gréderf Re1400~2300/- employed under the opposite
party No,2, the applicaﬁt's néme comes at S1,No;2;

He is, therefore, entitlea to be appointed tp that post_
on the basis of seniority against one ofi{wo vacant

posts of Superintendent in the scale of ksi1640~2900/-.
The s econd vacaﬁcy of Superinpen(bnt‘occurred on 1-6-1987’

on account of retirement of Shri C. Wesley,



3; 4 ’ Thav the applicant made a repregentatioﬁ on
14-10—1987_t0'bhe oppogite party No,2 to seek promotioﬁ,
but no repli was given, The applicant mddé further
representation on 7-1-1988 addressed to the opposite party

Ti’-. " Noil through proger channel; ®he opposité_party Noi2

U did not f§rﬁa?d this representation to the opposite party

No.1 and he informed the applicant, vide 0.M. No: 10-11/55-
Estt (Vo1 III) dated 30-1-1988 that t e matter of his

}? promotion was under consideration with t he administration,

| | ’A true opy of this 0.M, Is enclésed as Anneﬁ;re- to

this applicestion,

4%, | That the applicent again reminded the
opposite party No,2 under his representation dated
18—2;1988 and thereupon he was again iutormed by the
Senlor Administrative Officer, vide 0., No,F; 13-11/05-
 Estt} (VOL III) dated 14-3-1988 that the matter ofhis
propotlon was under‘cou81derat10n with the competent

authority. A true copy of OyM& dated 14-3-1988 is

5, That the applicant hax.ring failed to g et

any relief made a request to tge opposite party No.2 vide
his representation dated 14-4-1988 to accord permission
fo; meeting the opposite party No'ti to enable him to explain

his case, This request was also refused as communicated




%%‘l(

by the Senior Administrative Officer vide his 0,M, No,
F.10-11/55-Estt, (Vol;III) dated 6-5-1988, A true copy

of letter dated 6-5-1988 is enclosed as Annexure-3 to

this application.,

6 That in the circumstances, the applicanf
made detailed representation on 30-4-1988 addressed to the
opposite party No,1 for redressal of his grieyance. ,

A true copy of repiesentétion‘dated 30-4-1988 is enclosed

as Annexure-4 to this applicationy

(£X That the grievance of the applicant remained

unredressed despite the reminders given by him on

. 6=6=1988, 14-6-1988 followed by telegraphic reminder

dated 30-8-1988 and he has not been able to get any
relief in the matter of his due promotion, The applicant
in his reminder representation dated 6-6-1988 alsﬁ
intimated the opposite party No,1 that the opposite \
party Noi2 iﬂ recent meeting of Joint Staff Council,}
Indian Institute of Sugarcane Research, Lucknow uttered
fhat he‘would not make any_promotion forlfurther three
years meaning thgreby that the appiicant'woulgvretire

on attaining the age of guperannuation on 30-6-1989

sithout getting any chance of promotion,



o

8. That a notice through counsel of applicant
waé also served upon the opposite party No,1 vide regigtered
letter dated 5-10-1988 to get his grievance iﬁ the matter

of promot ion redréssed, but the same also went unheeded

without any action by the authorities, 4 true c opy of

notice dated 5-10-1988 is enclosed as Annexure-5 to this

application,

20 : That the Opposite‘party ﬁdgz hés hatched

and is nursing én ill will aﬁd maléfide intent ion agéinst
the applicént on éccount éf the'applicént's making a
reéresentation earlier to the Indian Coun;il of Agricultural
Resea%ch, New Delhi i; regarﬁ,ﬁdthe mode of recruitment

to the post of Supgrintendent in the affice of the Indian

\

Institube of Sugarcane Research, Lucknow, The contreversial

point was that party No,2 was making recruitment under
direct recruitment quoté whereas the pést léy under
bromotion quota, The applicant made a representation
to the Indian Counéil of Agriculturgl Research, whose
verdict“was in favcur of'bhk apglicant‘meaning thereby
that opposite party Noié had to make recruitment to the

post of Superintendent by promotion within the cadre of the

Indian Institute of Sugarcane Research ont he basis of

seniority.



'9(11) The second point of opposite party Noi2

for having an ill w111 against the applieant was a

representation made to t be higher authorities against .
importing by him ; candidate Shri Manna ial from an outside
organisation, who,ultimately, was made senior t0 the
appiicant as well as others affeeting thereby future

grag prospects of not only-the épplicant, but those of

others too:

9. \111) That third point for opposite party No.2
nurturlng a malafide 1ntent10n against the applicant was -
the applicent's becoming a member of, Joint Staff Goun011

of the Instituve in April, 1986,

10% That actuated by the ill will and with a '

view to harassing'theiapplicant, the opposite party Noi2

approached on 15~7-1987 the opposite party No;1 with a

request for ereation of a post of Assistant Admlnistrative

 Officer by surrendering the two posts of Superintendents,
The request of opposite party No;2 was réjected by opposite

'party No.1 on 7-8=1987 vide his letter No 4(40)/80-EE 111

dated T-8-198T, 4 true copy of letter dated 7-8*1987
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11&- ' Thét £he opposite pérty N0;2 agaiﬁ approached
opposite ﬁarty No,1 for creation of a post of Ass1sﬁant
Admlnlstratlve Officer by surrenderlng two posts of
Superlntendenué ihls request too of oppOoihe party No.2

wés regected by OpPOSIte party No’, 1 vide his 1etter No.
-F.4—40/83-EE;&11 dated 9-6-1988; A true copy of letter

applications

12, That oppos ite party No,i in both of his
letter dated 7-8-1987 (Annexure-6) and 9-8-1988 (Annexure-7)
instructed opposite party No,2 that the two vacant

posts of Superintendents should be filled up immediately,

as there was no justification for keeping these posts *
vacant . for such long time and depriving the lower

categories of svaff of t he benefit of higher pésts;

13, That the applicant joined & a member of

Joint Staff Council of the Institute in April, 1986,

The legal right of applicani for promotioh asvSuperintendent i
ﬁith effect from 1-6-1987 was not considered and not granted
only because of harassing attitude of oppos ite party No,2
towards the staff members of Joint Staff Couneilﬂ This
attitude of the opposite part& No,2 is against the |

directions and policy oi opposite party No,1 contained in



s
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No.,4=7/8o-Estt,V, dated 8-10-1985, A true copy of this

letter is enclosed as Annexure-8 to this applications

14 ; That when' the opposite party No;2 failed in

his attempt to gét tvo vacant postsléf Superintendént
abolished for creating one poét of Assistant Administratiwve

: : ' o
Offieer, he has now issued letter on 10-10-1988 inviting

the sole malafide intention that the applicant may not get

promotion to the vacant post of Superintendent, This )

T
-

prbcedure was not followed in previoﬁsvtwq cases;: A true
copy of circulér letter dated.ie-io-igss is:enclm;ed as
égggggggig to this ;pplicétion; The wilful sttempt to

get the two vacant poéts of Superintendent‘surrendéﬁ was
made by making é reférence by the opposite party No,.,2 twice

on 15-7T=1987 and 27-5~1988 wi th the sole malafide intention

to get a post of Assistant Administrative Officer created

to henefit a person of his choice and for collateral

[

- purposes;

15, - | Thaft;he employees holding the pdst of
Assistént in the grade of Is,1400-2300/- with 5 years of
service in the grade mf are eligible for promotioh as’
Superintendent. Thé applicant fulfiis the conditions of
eligibility, His service records are gdod and there is

no infirmity in the way of his promotion, He is, therefore,



entitled to be promoted amd appointed to t he post of

Superintendent, which became due on 1-6-1987,

16, That even according to roster fixed for

£illing up the posts, these two posts have &k to be filled

in by making promotion from amongst general caste candidates,
It is further submitted that even if any pdst was reserved
for any category, the same cannot be allowed to be filled

in from taking persons on deputation from ou&side SO 1ong}

as the eligible employees in lower cadre are avéilab]e in
the Institute itself and are'capabha of delivering goods

on higﬁer posts, The senior-most person in Assisténts
grade.available fof promot ion is Shri S,C, Mohey who

belongs to Scheduled CasteL?or the & second post of

Superintendent, the turn is that of the applicanti

175 | That according to t he directions of Govt,
of_Ihdia, Miniétfy of Home Afféirs (Department of Personngl
and Adm.’ Reforms) Memo No:;22.012/4/’.(8Estt(D)/ dé.téd |
16-1-1980a tge departmental promotion cogmittee is required

to be covened every year, so that jyé/;;éancy may be

filléd‘up promptly and no loss ;s/caused to the concefned
employees, In the present case, this speeific provision
has also beea flouted by the opposite party.Noéz; The
DiFCs has not been called to meet for considering the

appointment to the wvacant posts of Superintendents for the

1 st three years,
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185 - That after admission of the application on
24-11-1988 and after issuing notices to the opposite
parties, the applicant was communicated an adverse remark

for the year X2 ending 1987 by the opposiie party No.2

" vide note contained in No,Admn-1/87/CR-Adv; dated 9-12-1988

received byvthe applicant on 14-12-198g, A true copy of

applicationi

19, That vhe adverse remark was not communicated
in accordéﬁceléith prescribed procednre; The details of
reporting officer ami reviewing officer ha§e not been
.furnished; The applicant therefore, requested vide his
letter dated 17-12-1988 to furnish reply on the points
mentioned therein and to communicate compl ete entry soss to
enable himltomake repreéentationﬁ' A trﬁe c opy of this

No reply hasbeen received so far

20+ . That acéording to well recogns ed principle
of law, the adversé remark which is still subjudice is

not relevant material to withhold the promotion of applicant;
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21 - That immediately after communication of
advefsevremark on 14-12~i988, t he opposite party No2
issued office order contained in No;2-27/78qum§I dated
156-12-1988 making promotion cf his,junior,thc opcosite
party No.,3 on the post of Superintéhdent on provisional

7*\ | basls; A_true copy of cbcve office order is enclosed.
as §E§S§322:1§ to the application;

227 | ' That the chlan Council of Agrlculturcl
Research New Delhl, parent body of the Indian Institute
of Sugarcane Research has directed its subordincte Directors
of all Indian Institutes that the staff!gx&ﬁ%g%e promcﬁcd
right oc the date of occurrence of vacancies ang that in
cases of'promotion; the charactcr rcIis of the eligible
officials upto the year endlng Prior &% to the occurrence

~ /. of vacancles should be considered and taken into account?

A true copy of the I.C,A R, circﬁlcr‘lettcr Né;F%i-i/Sé-
- PersIV dated ?-12-1988 is encloged as éggggggg:ié to thic

applicationy

Out of the two posts of Scpeérictendenﬁ,
one fell vacant on 31-5-1985 and the other on 1-6-1987.,
The appllcant is entitled to be ‘Promoted in the vacan cy
occurred on 1-6-1987; The character roll entry peftalnlng
to the year endlng 1987, theough given to the applicant due

- to bias and malafide is not relevant to be taken into account
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while considering his case for promqtion‘to the post of
Superintendent, The entries of the applicant upto the
year ending prior-to occurrence of thezéacahcy viz, the
year énﬁing 1986 are commendatory and there is no reason

to declare the applicant unsuitable for promot ion’; -

23, That the applicant has & his credit good
service records and there is no reason to'declare him

unsuitable for promotion in preference to his junior, the

’ opposite party No.3,

i S T s WY Gain SR Gt S s

Relief sought:

In view of the fagts mentioned in para 6 above, the

‘applicant's prayer is forthe following reliefs:-

~

L;' tovdeclare the applicant appointed m as Superin-
;éndent with effec£ from 1-641987 and to give him
cohseéuentigllbenefits of éeniority, confirmaiion
and payment of arrear salery and allowances since -

June, 1987 for which he was entitled but for withe

: hOldlng of his due promot ion’".‘

2% R to direct the opposite parties not to £ill up any
post of Super intendent frpm outsiders in pursuance
of circular letter a‘atea 10-10~1988 unless the
applicant is given promotion aé Superintendent

retrospective%yith effect from i-6-1987,
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to quash the promotion of opposite party No,3

made on the post of Superintendent by office.

_order dated 15-12-1988.,

Interim order, prayer,

Pneding final decision on the application, the applicant

seeks issue of the following interim order:-

to ‘direct the opposite party No,2 to consider
the case of applicant and to give him promotion
with effect from 1-6-1987 as Superintendent against .
one of the vacant posts forthwith and in any case
before taking action to £ill up the post in

pursuance of circular letter dated 10410—1988ﬁ

‘The applicant is due to retire on 30-6-1989,

Details of t he remedy

—— o o

exhausted,

The applicant declares that he mdde representations
oh 14~1o~19é§, 7-1-1988, 18-2-1988, 14-—4-1988,
30-1-1988, 6-8-1988 and 14-6-1988 followdd by
telegraphic reminder dated 33-8-1988 to the
opposite partiesy The apblicant alsé gave legal

notice dated 5.10-1988 through his Advocate,



(g);, The épplicanf was informed by the opposite party‘

| No:i2 twice vide his 0.M, dated 36-1-1988 and on
14-3-1988 thaf the magter of his promotion was
under consideration: His request to meet the
_opposiﬁe party No.,1 was refused vide communicated
dated 6-~5=-1988°, The applicant has lost all hopes

to get relief departmently-

10 Matber not pending with any other Courts etci

The applicant further declares that the matter
regarding which this application has been made is not pending
before any court of law or any other authority or has Eeen
rejected by any court of las or any other Bench of the

Tribunal,

\?1 115 Particulars of BagE-Draft/PogEal gzggz’in_reSpect
> of"the application fees
r (1), No.of Indian o NoiDD/4+822714 for Rs.50.00

postal order. (Rupees fifty only).

(2). Name of issuing

post office: 6.40,0,, Lucknow,

(3). Date of issue .
of postal order, 16-11-1988"

(4)% Post Office at which |
payable, G:.,Pi.04s, Lucknow,

12, Details of index:

. — o oy S QY G S T G R Sy G S e S

An index in duplicate containing of the documents to
be relied upon is enclosed, : :
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(9)0

(10)%
(11);

(12).

(13):

(14);

M, No,F,10-11/55-Estt.(Vol,11I) dated 30~i-1988
0.M, No.F,10-11/55-Esot.(Vol;1II) dated 14-3-1988,
0.M, No.10-11/55-Estt, (Vol,I1I) dated 6-5-1988,
Representation dated 30-4—}988 of appli cants,
Notice dated 5-10-1988,

Lett8r No.4(40)/85—BE III dated 7-8-1987 of opposite
party No,1, .

Letter No.4-40/83-BE III dated 9~6-1988 of opp051te
party No,1,

Letter No.4-7/85-Estt.V dated 8-10-1985 of
opposite party No,1,

Circular No;F§2-27/76;Aam;I dated 10-10-1988

Circular No,Fi10(4)/78-Estt;V dated 15-11-1978;

Adverse remark for the year ending 1987;

Representation dated 17-12-1988,

Order dated 15-12-1988 making promotion as Superinten-
dent to junior,

Circular letter deked No,1-1/86-Fer;IV dated
7-i2=-1988 of opposite patty No,1%.

VERIF IC AT 10N

I, Mahesh Prasad, aged aout 57 years, Son of Late

Shri Shiv Narain Lal Srivastava, resident of 21, Kashi

Dera, Rakabganj, Lucknow do hereby verify that the contents

from 1 to 13 are true to my personal knowle dge and belief

and thet I have not suppressed any material facts’

Bucknow: Dated:

November .,

Signature of

1988, the applicant,
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In the Hon'ble Central Administrative Tribunal,2llahabad

Lucknow Bench Lucknow.
Application Registration No. 202 of 1988
Mahesh Prasad _ o ' Applicant

Versus

}

* Decretary, ICAR & Others : ' Opp.Parties.

Annexure No. 1

T S e . W e YR P S e e e W TS

INDIAN INSTITUTE OF SUGARCANE RESEARCH:LUCKNOW
No.F 10/11/55-Estt.(Vol.II1) Dated :January 30,1988.

OFFICE MEMORANDUM

With reference to his application dated 14.10.87

addressed to the Director,IISR and representgtion dated

7.1.88 addressed to secretary,ICAR,regarding his’prémotion_

to the post of Superintendent at this- Institute, Shri Mahesh .

Prasad, Assistant is informed that the'matter is under
consideration with the administration.

Sr. Scientist and Head of Cffice.

Shri Mahesh Prasad,
Assistant,

through PC.(8)

I.T.8.R.,Lucknow.
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' In the Hon'ble Central Administratiye Tribunal,Allahsbad
. A ,
) . /
Lucknow Bench Lucknoy.

l

ApplicationbRegistration%No; 202 of 198 /L)

l

Mahesh Prasad : ~ Applicant

VS

Becretary ICAR & Others Opp.Parties.

~

{

- INDIAN INSTITUTE OF SUGARCANE RESEARCH: LUCKNO:I-2

" No.10-11/55-Estt.P VOl.III) patedsMarch, 14,1988,

OFFICE MEMORANDUM

With reference to his request/reminder dated

- 18.2.88 regarding his promotion to the post of SIXPEXRRKERH

Superintendent at this Institute, shri Mahesh Prasad,
Assistant is informed that the matter is under consideration
with the competent authority.
| sd/ =~
Senior Administrativé Officer

Indian Institute of Sugarcane
Research,Lucknow.

" shri Mahesh Prasad,

Assistant, -
IISR,Lucknow.
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In the Hon'ble Central Administrative Tribunal,2llahabad

Lucknow Bench Lucknow. |

Application Registration No. 202 of 19881}9

Mahesh Prasad - - Applicant
Versus
secretary,I.C.A.R.

and others ' Opp.Parties.

Annexure No.3

INDIAN INSTITUTE OF SUGARCANE RESEARCH:LUCKNOW-2

No.10-11/55-Estt.(Vol.III) Dated:May, 6,1988.

gﬁgx_CE MEMORANDUM
With reference to his reguest dated 14.4.1988
permission to meet Secretary,I;C;A.R. regarding his
promotibn‘to the post of Superihtendent, Shri Mahesh

Prasad, Assistant is informed that Director,I.I.S.R.

has considered his request and permission to meet

Secretary,I.C.A.R. is refused dve to insufficiency of
r@asons.Further he is advised to put up his grievances
to the Director,

Sd/"‘Ao:K . Chaturvedig
sr. Administrative Officer

shri Mahesh prasad -
_Assisthnt,

tjrough pP.C.(S)
I.I1.S5.R.,Lucknow,.



g
In the Hon'ble Central Administrative Tribunal ,2llahabad
Lucknow Bench Lucknow.
Applicat.on Registration No. 202 of 1988(L)
Mahesh Prasad , . Applicant
. *
Versus
' S
‘ ' Secretary ICAR & Others | : Opp.Partiés.
annexure No. 4_
1’ \
To,
The Secretary, .
Indian Council of Agricultural Research,
Krishi Bhawan, |
‘New Delhi=-11000L.
Subject: Appointment to the vacahtAposts of
Superintendent at the I.I.S.R., Ducknow.
~. Sir;

- o Mosﬁ fespectfuily I beg to submit the following few
lines for kind consiaeféiion of the ICAR:-

1;.- fhat twoﬂposts of Superintendent{in the Office of
the Director, Indian Institute of Sugarcane Research,

Lucknow are lying vacant for considerable long time.
. \ »

2.  That I submitted an application to the Director}
IISR, Lucknow on 14,10.1987 reguesting him to initiate’
necessary action for appointing suitabie persons to the

~ vacant posts.

3. That no reply was received frOm him, nor was
any action to £ill up the vacant posts taken by him
till 7.1.1988.

4, That on 7.1.88 I submitted a representation

addressed to the Secretary, ICAR, New pelhi, through
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proper channel, requesting the ICAR té‘issue‘necessary
instructions to t he Dirdctor,IISR, Lucknow for f£illing

up the two vacant posts of Superintendent without further dmka

' delaye.

5 That my aforesaid representation was withheld and

instead -of forwarding it to the Secretary, ICAR New Delhi

- the Director, IISR, Lucknow informed me under his Memo No,F=

10-11/55-Estt,{Vol} III), dated 30.1.88 that the matter of
my promotion to the post of Superintendent was under

consideration with the Administration-

¥

6  That I submitted another application on 18.2.88

requesting the Director, IISR,Lucknow to tgke up the matter
on priority basiss In reply the-re to the Diredtor ,IISR .
Lucknow again informed me under his Memo-No.-F-lO-ll/

55-Fstt.(Vol-III} dated 14.3.88 that the matter was under

. consideration with the competent authoritye

Te That after waiting for a.month, T submitted
another application to t he Director, IISK, Lucknow

requesting him to grant me necessary permissionfor-meeting

the Secretary, ICAR ,New Delhi for ex laining mz¥x my case

to him . I also mentioned in that application that if no

‘feply is received from him till 24.4.88 , it will be

presumed that His Honour has no objection to my meeting the

Secretary ICAR, New Delhi. incidantally, no reply ,
whaggoever has béeq receiVed ffom the Director till today;
nor has any action been initiated towards making appoiltment
to the vacant posts of Superintendent. Accordingly I venture

to submit this representation to the ICAR direct.

8. That, Sir, I have completed 833 years of service
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in this Department, outof which about 11 years as an

Vs

‘assistant in the revised scale of s, 1400-2300, just - below

the post of Superintendeht . I shall be attaining the age

K, o MU ARBABBREX X XXX XXX X XK KKXKX -

of superannuation after 14 months.

9. That being oconfident that my work and conduct has
been satisfactory all aleng , I look forward for promotion

to the next higher post of Superintendent which is natural

for any empigyee.

10._ That I also invited the attention of the Diréctor IISR

" ‘Lucknow to the mandates and instructions issued by the

ICAR in their letter No. 4-7/85-Estt.V, datdd 8.10.85

No.'F.No.6(33)/87—WS, dated 27.7.87 and No.4(40}/85-EE-II1

*

dated 7.8.87 and requested him to initiate action in appreciat

-on and honour thereof, for filling up the vacant posts
of Superintendent specially wﬁén only 13 months have
remained iq my retirement and the nature énd volume of
work in the Deparﬁment fully justifies apébmntment, but
unfortunately no heed has been paid by the Director; IISR
Lﬁcknow so far, which is injurious to the future interest

of. an employee, like me.

11, AThat to a layman it appears that the mattef of
appointment is being procrastinated deiiberately andhv
there is no intention to consider the promotioh'of |
eligible emvloyees. It also appears that the matter would

remain shelved till I retire from the serfices.

12. - That alongwith mf eligibiLity for promotion to the
post of Superintehdent there is a 8cheduled'Caste employee
in this aefj'lnstiﬁute who is due for prométion in the

poét of superiﬁﬁendent.‘Surprisingly; the case of Scheduled

Caste candidate is also being ignored, which is in
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flagrant Vloldtlon of the Constitutional propriety and the

specific orders of the Government 1qsued from time to tlme.

13.  That the D.c.c. has not been convened for pretty
long tlme for selectlng su1table candldates for promotlon to

vacant posts which is a Must as laig down in appendex 29 para'

III of the C.S.R. Volume II Part I, ' ~

- Wherefore in the contest of ﬁhe foregoing
submissione, I prey for the intervention of the ICAR and for
issuing necessary orders directing the authorities of the
Indian Institute of sugarcane Research Lucknow in the
1nterest of the helbelng of the emsloyees to take necessary

action for £illing up the two posts of superintendent lying

'vacant for considerable long time. I may. also submit that if

necessary I may be permitted to explain my case to your

honour personally in the 2nd week of May 1988,

I shall be ektremely grateful for suitable orders in
the case, |

Thanking you Sir, _ L
Dated: 30.4.85 Yours faithfully,
. s6/=Mahesh Prasad, Aselstaht

Indian Institute of sugarcane RPesearch,
' Lucknow.



In the Hon'ble Central Administrative Tribunal, allahabad

Lucknow Bench Lucknow.,

Application Registration No. 202 of 1988{%}

_ Mahesh Prasad : ' . Applicant
/ﬁ |  Versus

Secretary, ICAR & Others -~ =~ Opp.Parties.

Annexure No, 5

Daya Shanker Chaube

advocate " Khurshed Bagh Gate

igh Court & Servi buna
High Court & Service Tribunal Lucknow,.

! To,

The 3Secretary,
Indizn Councial mgf Agricultural,
Research, Krishi Bhawan,

i K New=Delhi-110001.,

- ' Dear Sir, : -

Under instructions of my client; Shri Mahesh
Prasad,'aged about 57 years, s/o Late Shri sheo Narain Lal
.Srivastava, resident of 21, Kashidera Rakabganj, Lucknow
18,employed in the officé of the Director, Indian Institute
of Sugarcane.Research,'Lueknow and holding the post of
Assistant in the scale of Rs. 1400-2300. I give you notice

as unders-

1. That my client was employed in the cffice of
Director, TISR,Lucknow on the post of Jr.Clerk in the

~

' scale of Rs. 55-130 in the year,1955.

2. That my client was promoted .to higher posts by
virtue of his good record of service and at present he is

occupying the post of Assistgnt Brygirz in the scale of
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1400-2300 since August 1977,

3. That duripg the year, 1987, tWo'posts of superintendents
in the scale of Rs, 1640-2900 fell vacant ih the office

of Director, IISR,Lucknow , My client, oh the basis of
Seniority coupled with satisfactory recérd of service, was

a claimant for promotion to one Qf these posts.

4. That the-D;rector . IISR in oxder té promote an.
employeé of the Directorate of his own choice, already
working on the post of Supdt;ito the higherAbost of A.A;O;
approaéhed the'iCAR in July-1§87 for oreétion of a post |
of A.A.0. by surfendering the fwﬁ pacant.post of supdts.

The proposal cf the Director was turned down by the ICAR

stating that this will advefsely'effect the career

prospects 6f lower categories of étaff,

5. That in August 1987 the ICAR issued instruction to

the Director, IISR to meke ‘necessary efforts tO £111 up

the existing one vacant post of A.A.0. &nd two vacant posts

of Sﬁpdts. vide their letter No.4-40/85-EEoIII'dated

7.8.1987.

6. THat my client submitted an application to the
Director, IISR,Lucknow on 14,10;87 requesting him to

initiate necessary action for appointing suitable persons

the two vacant posts of Supdts.

7; That having failed £o receive any réply from the
Director, IISR my'client submitted an application to the
secretary, ICAR tHrough proper channel on 7.1.98 requesting
him .to issue necessary instructions to the Director, IISR

for filling up the posts.

Ss That thevapplication submitted to the sSecretary;

[P —
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ICAR was withheld by the Director, IIsR'and a reply was given
to my client that the matter of his promotion is under

consideration with t he Administration under his letter No.F=-

10-11/55-Estt.(Vol.III), dated 3.1.88.

9, That since then no action appears to have been taken
by the Director, IISR for filling up'the ﬁosté'despite
representatlons made by my client on 14,10, 87, 18.2,88,
14.4.88, 30.4.88, 14.6.88 and a telegram %o the secretary,
ICAR on 23.8.88. The lasy three rcoresentations were addtess=

ed to the ICAR. -

10. That the Directnr, IISR is hatching ill will, against
ImJ client and is not takijg any action for filling up the
posts with a malafide and prejudicial intention just to ham

& harass my client,

11, That my client has rendered about 33 Yrsa of
Service in the Deptt. and the period of his attaining the

age of superannuatlon is very short viz. only eitht months.

125. That though the nature ‘and volume of work in the
officm ofthe Director, IISR warrants prov1sxon of addltxonal
hands, the Director has publicly uttered that no promotiofi

will be mede till he retires from sexvice.

13, ~ That the Director has been issuing unnecessary and
uncalled for warnings to my client on bageless and frivolous '

grounds just in order to spcil his record and harass him.

414. That the bPC has not been convened-for pretéy long
tlme for selecting suitable c°nd1d tes for promotion to vacant
posts , which is a must as 1aid down in appendix 29 para 3 uf.
the CSR Vol. II Part.I. . | ' o -
15, That the service record oi mf client has all along

been satisfactory and on that basis coupled with seniority

ik
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it is netural for him to look forward for promoticn to the
next higher post o £ Superinfiendent.

16 - Thdt the Director IIQR is annoyed with my client
for the sxmple reason that he happens to be a member of the

Joint staff Ccouneil and has submitted representations for

‘his promotion.

Wherefore, in the context of the aforesaid facts and

circumstances, I give you' this legal notice for promoting my

:cllent to the post of Supdt. w.€. f. the date the vccancy was

'avallable and his promotlon became due, wlthln 15 days £ rom

the date of receipt of this notice, failing which my client w
will be left with no option except to séek legal remedy by

filing a petition in the court of law at your risk and cost.

Dated: 5.10.88. .. Yours faithfully,
‘sd/~D.S. CHAUBE
ADVOCATE »
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, In ‘the Hon'ble Central-Administfative Tribunal,Allahabad

Lucknow Bench Lucknow.

Application Registrétien No. 202 of 1988(}7 )

Mahesh Prasad o ' ' aApplicant

Versus

secretary,ICAR & Others - L opp.Parties. .

INDIAN COUNCIL OF AGRICULTURAL RESEARCH

" KRISHI BHAWAN, NEW DELHI.
No. 4(40)/85-EE-III Dated the 7/8/87.
To,

The Director,
Indlqn Institure of Sugarcane Research,
Lucknow=-2 2 6002,

SUB:IISR,Lucknow-YY¥ Plan-Sancﬁion for Strengthening

' of IISR, Lucknow ~Regarding.
sir,

Wiﬁh reference to your letter No.1-3d/84~Adm; I

dated 15.7.87 on the'abéve subject, i am to .say that it
has been decided not accept the proposal to ciéate one
post of AMA;O. in lieu of two vécant posts of supeginten—-
dent ,as this w1ll adversly ‘affect the oareer prospects °
of lower categorles of staff and Mlnlstry of Finance has

already turned down’ the same. You are however, advised to

make necessary efforts to £ill up the existing one Vacant



‘post of A.A.0. and 2 vacant posts of Superintendents

which will meet yoﬁr requirements.,

Yours faithfully,

sd/-.

, ( M.G.A, NAIR)
DEPUTY DIRECTOR (FiNANCE)

TRUE COPY.
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In the Hon'ble Central ~dministrative Tribunal,Allahabad

Lucknow Bench Lucknow.

f

Application Registration No. 202 of 1988,@7

Mahesh Prasad : Applicant -
- Versus
Secetary,I.C.A.R. .
.and others - . ‘ Opp.Parties.

ANNEXURE NOs 7

INDIAN COUNCIL OF AGRICULTURAL -RESEARCH
KRISHI BHAVAN, New Delhi~110001. )

NO.F.4-40/85-EE.III . Dated: 9.6,1988, °

To,

The Director, ”
. Indian Institute of Sugarcane Research,
Lucknow, -

SUBJECT: SANCTION FOR THE POST OF ASSISTANT ADMINISTRATIVE.
OFFLCER (CASH & AUDIT) AT I.I.S.R. ,LUCKNOW.

. 8ir,

With reference tO your letter NO.F.2=3-/76 —Admh,.l
dated 27.5.1988 on the above‘subject and to say that the
Instiﬁute was advised vi.e this office letter of even

number dated 7.8.1987 to make necessary efforts to fill_up

" the existing one vacant post of Assistant Administrative

Officer and two vacant posts of superintendents which

would for met their requiremént. It appears that the

. Institute has not filled up the vacant posts so far.
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since one post of Assistant Administrative Officer and
2 posts of Superintendents are already vacant at the

Institute, the propogal for creation more post of

' Assistan; Administrative Officer 1s not found Justlfled

You are therefore ,again réquested to meke necessary

~efforts to fill up the vacant posts of Assistant

Administrative Officer and 2 posts of Superintendents
which will meet your requirémeht and also furnish reasons

for keeping the posts vacant for a such long time.
Yours faithfully,

Sd/— (pP.P.JOHAR)
UNDER SECRETARY .
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In the Hon'ble Central Administrative Tribunal,Allahabad

Lucknow Benc¢h Lucknow.
Application Regisgration No. 202 of 1988(19

Mahesh Prasad aApplicant.

Ve:sus -

Secretary,I.C.A.R. & Others Opp.Parties.

-Annexure No. 8

CONFIDENTIAL

" INDIAN COUNCIL OF AGRICULTURAL RESEARCH
| KRISHI BHAWAN: NEW DELHI-110001.

No.: 4-7/85-RBstt.V ' Dated the 8th October, 1985,

All the Directprs/Project Directors of the ICAR
Regearch Institutes.

 SUB: Harrasament of CJSC & IJC membe rs-regarding.

' sir,

As you are aware the Joint Staff Councils are

working in each Institute as provided in the Joint

Consultative Machinery of the Indian Council of Agricultural
Research. In thebméeting‘of the central Joint Staff Council
held at National Academy Agricultural Research Management
Hyderabad on 1o0th and\llﬁh December, 1984, it was pointed
out by the Secretary (staff side}),Central Joint Stéff

Council that the members of the staff side of the Indtitute

Joint staff Council are harrassed and victimised by the

Directors concerned, Someé instances were also cited

by some of the members and the Secretary (staff side)

of the Central Joint staff Council. The Chaimman,
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therefore, desired that the Directors of‘the Institutes

may be requested not to harrass ‘and. v1ct1m1se ‘the members

of the Institutes Joint staff Councml as they represent

the ‘'various interests 1n the Institute on the Jolnt Staff

<Counc1l—

The receipt of the letter may pl@aqe be acknowledged.

Youxrs faithfully,

sd/-Kishori Lal
Addl. Secretary (A)

- Copy to shri I S. Harith, secretary (staff side)
Central Joint Staff Council, Indian Qgrlculture ‘Research

’ Tnstitute, New Delhi=-110 012,

3. per III/IV, Sections, ICAR.
3. All EE Sectfion's, ICAR,
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In.the Hon'ble Central Administrative Tribunal +Allahabad

Lucknow_Bench Lucknow.

Application Registration No. 202.df 1988{;}

~ Mahesh Prasad . Applicant, -

Versug

Secretary,ICAR & Others ' Opp.Parties.

Annexure No} 9

INDIAN INSTITUTE OF SUGARCANE RESEARCH LUCKNOW.
Noe2~27/78=adm,~I ~ Dated: October: 10,1988,
To,

All the Directors of Research Institutes/
Project & Regional Statiéns/Sub—Stations under
the Indian Council of Agricuitural Research., -

SUBJECT: RECRUITMENT TO THE POST OF SUPERI.TENDENT
' (RESERVED FOR ST.®.IN THE PAY SCALE OF
Rse 1640~2900 on DEPUTATION BASIS AT IISR.
sir,
One post of Superintendent (Reserved for ST) in
the pay scale of Rs, 1640-2600-EB-75~2900 to be filled

up on deputation basis at this Institute.

»It is ;therefore,‘requested_that the above vacancy
may be circulated amongst the employees of your
Institute hdlding the post Of Assistant in the grade

of Rs,  1400~2300 with fiVe years of Sérvice in the grade.

The particulars of eligible candidates, who are wi;ling

to be considered for the above vacancy and can be
spared immediately in the event of selection, may kindly

be forwarded in the enclosed proforma alongWith their
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upto~date C.C.R. Dossiers so as to reach this Institute

within 30 days form the date of issue of this circular,
While forwarding the application a certificate to
the efifect that no vigilance/discifilinary case is pending/

contemplated against the cahdidate, may also kindly be

29 furnished.
- Yours faithfully,
. oo ‘ . sd/~ | _ :
RO S . SENIOR ADMINISTRATIVE OFFICER.
i
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In the Hon'ble Central Administrative Tribunal ,Allahabad

Lucknow Bench Lucknow.

Application Registration No. 202 of 1988(})

Mahesh Prasad ' o | applicant
Versus
.-Secretary,I A R. .
and others, Opp.Parties,
Aﬁﬁ@&@ﬁé-ﬁgzmige
INDIAN COUNCIL OF AGRICULTURAb RESEARCH
KRISHI BHAWANPNEW DELHI-1.
Noe. Fe10(4)/78-Estt.V Dated:the 15th November, 1978,

CIRCULAR,

‘TO((.

2ll the Directors of the
Inqtltutes.

'QUBJPCT. PERMANENT ABSORPTION OF STAFF TAKEN ON DEBUTATION

FROM CEMNTRAL /STATE GOVERNMENT OFFICES INSTRUCTIONS
REGARDING. - |
Sir,
Some staff ﬁembers_have draﬁn the étﬁeniion of
the Council. to the permanent abéorption of staff,taken
on deputation from Central/State Government Offices and
other Qrganisétions, to the detriment of the Institutes
employeeé. This ﬁas been considered in‘detail and it has
beeﬁ decided that, whereas it may not be possible tc
close the démrs permanently againet taking persons from
outside, such borrow1ng may b@ lLimited to selected

fields, where perscns of the rlght calibre and cxperlence
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are ‘not available within the Council and its Institutes.
Even in thesc fields the borrowing should be limited -

to such period as is necessary to train out own staff to

I

man the posts. Haphazard absorption of staff from outside

on permanent basis should be avoided.

Yours faithfully,

sd/=-
f%‘ - , : o (S.3. DHANOAY
, , , SECRETARY, I.C.A.R.
“
t
{

_:‘T»;’

i
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No, .&dm.I/87/CR.Adv. - Dated December @ ,1988.

.ILQ;.LE.

Sub ¢ Comxmmcatlon o Adverse Remarks.

NI . : Neeevos

 The follwmg ol servations have been mide in the Anmual Assess~,
ment Report of Shri Malesh Prasad, -Assistart for ‘the year ending 1987,

‘ Q) Is the Reviewing Ofiicer satisfied : -Lo. The man, at best,

; v\ that the Reporting (fficer has made is an average worker,

AT : his/her report with cue care and if and when he works,
L ’ ‘attention and after taking into

~ account all the relivant material ¢

RO (2) Do you agree with tle assessment  : l.o, Shri Mahesh Prasad
AR of the officer giver by the Rep- ' has been knowti to the under-
| b : orting Officer ? . eigned for the past 30 years
1 ~of which the last 20 was

IR j : wader his adm, control.
(3) General remarks witn specific : Shri Mehesh Prasad, had
Ol comments about the general remarks he shown any initiative
Pl : given by the Reporiing Cfficér or orpanising capacity or
bloimeee e - and remarks- about. iLe weritorious Lard work we would have reco-
Hloe : work of the office: including the rmended his promotion, Shri
; gradlng ? _ . * Prasad never gave any oppor-
f tunity of it at aay time.

(4) Has the officer am special. : Should he come on time atleast
characteristics, ar¢/or any abilities cne good point mey be in his
which would justif, his/her sel- favour, We do not think that
ectionfor special :ssigmment.or/ + he is a case fit for promotion

L out. of turn promot m ? If so,  or even advance increment,
a “7 specify 7 : _ vidch if given will deleter- -

b ' iously affect moraele of
o ' good workers,

In view of avbove, Shri lehesh Pra.,ad, 4ssistant ig hereby
“7 “informed about his abov: ment:loned shortcomings, Representations, if
.~ any, may be suomltted w thin one month,

This is be:mg ;L.,sr_ued with the epnrov(:} of the Director, IISR,

(V I"’Chaturvecl {IM Z\

‘/ ’ - _ . Sr.Adrinistrative CfflCC‘I‘
Shri lMahesh Prasad , ‘

Assistant,
through P.C. (s), I.I.5.R., Lucknow. '

Copy to C.R. Folder of Shri Mahesh Prasad, Assistant,
Project Coordinating C::]_l, I.I.S.R., Lucknow,

MO}./\C'\’/\DC"“ V - '. ) ’ T

, , /) ' Sr.idministrative (fficer
Lok, \Keceaved € m/ / //L/ & | -

1aj-{39 \l ‘

\
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| Arnexune No, 12,
bl

To,

The Senior Adminivtrdtlvc OfLecer,
IISR, Lucknow.

Subject: Communlcatlon of Adverse Remarls

fhrough Proper Channel
sir,

I am in receipt of your Note No. Admne
I/87/CR.AdV, dated 9412.88 ( received by me on
14.12.1988) communicating the Adverse Remarks
a&iéged to have been awarded to me for tim year
ending 1987. | . }_

, In thls connectlon I would most respect=
fully request : o
i) . . that the complete entry, whlcn has not
been communicated,.may'klndly be
‘commuﬁicated, In tre matter of &n
adverse'entry'it is customary arx.
covered by conventions and rules that
~the whole entry is cbmmunieeted. The
remarks of the Reporting Officer may

be furnished to me. | .

ii) It is not clear from your Note under

- reference as towho has given the adverse

remarks after reviewing the observations
of the Reporting Officer. If the review-
ing remarks have been given'by'fhe
 Hon'bie Director, his name ag a rule,
should be mentioned at the end of the
entry in token of his having given and

signed'%he'reﬁarks along with thz dates

co1id) - The date when the Reviewino‘Offi~er

recorded his observations on the report
of the Reporting Officer may klnily
" be 1nt1mated.
I have been graded as an averoge worker,
not fit for promotione Average worker ,
; is not an adversé remark 'Not being fif .

for promotion' is an oObservation about
. r



L

promotion, What are the expression in the

Noté under reference conveying adverse remarks
'-abbut‘my wcmkland character during the year
.under reference. The expression cbn&fitutes

" only o>1nlon of the Rev1ewing Offlcer and nothing .

advers 2 about my work & conduct.
| I ahalia§y representation on receipt
of the complete entry and a reply to the aforesaid
points, ' S , - -
I shali be gratéful‘for an early reply.

.

Thanking you;

oh Prasad)
: . Assistant

Proggct Coordination Unit,IISR,

. . _ o Lucknow, ,
'Dated: 17th December, 1988 ‘ S v ' -

o
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Gl e - INDIAN INSTITUTE OF SUGARCANE RESE/RGH s LUCKNOW=R26002, _ \%@,\)
’ ]‘ - No.3P.2-27/T8~Adn. I Dateds December 15, 1988
L ‘
CHEE OFFICE ORLFR
;",1 ‘ On the recomp radations of the Departmental Promotion Committse
'; ' ’ the Director, IISE hss been pleased to approve the prototions of the
= ' ; following personnels on the rosts nentioned against them with effect
e
N from 2nd Decerter, 1988 in the Admimstmtive establisluent of this
i Institute, i L
~Sr. No. _ Namé I Present post Proroted to the -
s - : . o5t
‘] ;: . /-.o-.-o o = - e B 00 ¢ T L----u——---?'-‘-
L N Shri 5.C.Mohay Assistant " Suerintendent
NS /1 - (Scheduled caste), (Re, 140023 00) (Rs. 1640-2900)
R —— againot the vacan&
| P % _ ' post for S.T, '
’l, ' | 2 Shri Nagendyrs Nath ‘Assistant Supermtendent
N N o t (Re. 1400-02300) (Rs. 1640~2900)
il ,"’"‘% i . against the vacant
ff; vl . : ' { -post for unreserved.
Vi
L - / The above pre nntions are purely on provisicnal basis and shall
-l be governed by the ralevant rules.
il
h 4
f I i‘ ‘The above pe: soneela uill be on probation for a puriod of two
i f"years and arelistle to be revartad to their lower posts in the x
| ‘event of their uns atia{actory work and condiict during <he pasriod of
iy -/ probation. Treir irter-se seniority will bo governed in aceordarce
¢ A . . . .
Al j/ with the rulea on ke subject. Probation pariod is extsindable as per
RN B A
L f qoa i rules, Their pay Lixk will be fimd i accordance with the rules on
T 7 the subjects "
ey ' X . I _ .
! f."_:‘if T ; . ' - ‘
Rid ¥ PO A o 8d/=A K Chaturvedi,
il : }‘ _ ' stributions ; _ : .\ >y - e, dég—\‘u_,'
Al
LN N 1. Shri S.C.Kohey, hssistent, through supclt. s Adm II Saction,
Lpbco IISR, Lucknow. .
HE L ! 2. Shri Nagendra N.. i.h, dsgistant ~do-
RIAR 2. Service Books o' atové personnels. ‘
St x i 4e Personal files of above personnels. NN
Pl 1 5. Accounts Officer, IISR S NG
Kl | 6. Supdt., Adm. II, IISR, : ) .
' !‘ : | . \.}v
:: | .' _ \\‘ ‘;i \
i ‘
' ‘| ;
Al
e ¥
i f : '
] ;I b '
] .
(R 1 S U - i
In
||
I
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''In the Hon'ble Central ‘sdministrative Tribunal ,Allahabad

Lucknow Bench Lucknow.

Application Registration No. 2020f 1988(;)

Mahesh Prasad o - Applicant

Versus

The SeCI’GtarY, I cCoA oRo

New Delhi & Others. 'Gpp.Partied

ANNEXURE NOs 14

INDIAN COUNCIL OF AGRICULTURAL RESEARCH

KRISHI - BHAWAN, NEW DELHI-110001.

NO. F.i—1/86-Per.IV ‘ .Dated:December: 7,1988.

TO, ’ " ) . . ’ . ‘ . )
The Director of all Research Institutes.
SURJECT: D. P'Cs.—Promotion from the date. of occurrence

of vacancmes and consideration of C.Rs. for
" the perlod prior to the vacanc1es—1nstructlons
;egdrdlng. .
sir,
Please refer to the DO. letter of even number dated

30 1. 1986 and 7.5.1987 o£ the D Ge,Ie C A. R. to the
Institutes regarding prmncratlon of a phased programme 8o
convena tﬁe meetings of the Departmental P:omotlon
cOmmlttees/selectlon Committees in advanoe so that instances;
of delay in promotion, conflrmatlon etc. are kept to tne §
bafest minimum if the Same cannot be eliminated alongwith
altogether. The above matter was agaln consldered at the

meeting of Central Joint staff held at N D. P I., Karnal,

from 30th to 31lst. July,1988{andit was agreed that the

staff in the administrative control should be promoted

)
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‘be taken well in advance. o '

'k/’tj y
W\S

-2

-
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~ right on the date of occurrence of vacancies and to

achieve this timely action to £ill up such position should

A}

2. The questién as to the peribd for which the

¢.Rs. should be taken into account by the D.P.C. for
considering the cases of promotions Was'also discussed in
the Central Joint staff council in its meeting held at

Karnal in July,19884and’it was agreed that in the cases

‘of promotions, the C.Rs of the eligible officials upto the

year ending prior to the occurrence of vacancies should be

considered and taken into account.

3. With a view to implement the above decisions, it is

suggested that the programme for holding the meetings

~of D.P.Cs./Selection Committees of the Institutes may be

drawn in- the beginning of the year and the meetings cbnvened-
sufficiently in advance of the occurrence of vacancies
to ensure that the officials recommended for promotion

join their duties on the date of occurrence of vacancies.,

Yours faithfully,

sd/=G.C.Srivastava

Secretary,l.C.A.R.
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IN THE HON'BLE CENTRAL AD%INISTRATIVE TRIBUNAL ALLAHABAD

LUCKNOW BENCH LUCKNOW
INRE -

‘Application Registration No. 202 of 1988

Mahesh Prasad aged about 57 years

S/O Shive Narain Lal Sriwatawa
R/0 21, Kashi Dera, Lucknow

.'l.......li.... Applicant

Versus

‘1= " The Secretary, Indian Council of afril.

Research, Krishi Bhawan
New Delhi-

2- Director, Indian Institute of Sugercane Research,
P .0 . Dilkusha, Rae Bareli Road,
Lucknow.

APPLICATION FOR CONDONATION OF DELAY

The ojection / Reply to the paras incorporated

. ancl Coten/ey
by the amendment application dated 22.12. 1988 could not
' ) . Fil

be filed within time inddvertantly . The same is being
" filed herewith. It may kindly be taken on r2cord and

delay in filing the same may kindly be condoned.

%}’e.ﬂ'J‘% t/b’)/g'_),%
Lucknow Dated Advocate

Counsel for Oppo. Partlies
17-5-1989



IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
' LUCKHOW BENCH LUCKNOW
In res

APPLICATION REGISTRATION NO 202 of.1988 |

Mahesh Prasad aged about 57 years, son of

. 8ri Shiv Narain Lal Srivastava, R/0 21,

Kashi Dera, Lucknow

cesss Applicant
Versus

1« The Secretary, Indian Council of
Agril. Research, Krishi Bhawan
New Delhi

2. Director, o
Indian Institute of Sugarcane Research,
P.0. Dilkusha, Rae Bareli Road, Lucknow-2

.....Cpp.partiés

Hh o inCorprralial, By o
OBJECTIONS/REPLY to/amendment application

dated'22.12.1988 filed in Central Administrative
Tribunal by Sri Mahesh Prasad, Assistant, IISR
Lucknow, ..

1. That the allegations made in the first para of the
application which has not been numbered only'this
much is admitted that an adverse entry for the yeér
ending 1987 was communicated to the apﬁlican@ vide
note no. Adm.1/87/CR.Adv. dated 9.12.88; It is also

-

admitted that the promotion order of his Juniors was

. 7 | _‘\ ,

fhrectu.
iﬁ!ﬁ&é institite of Sugarcane Regemich
LUGCEHNOCW
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issued vide order dated 15,12.88 but it is denied

that the opposite party no 2 had issued the said orders
with any malafide intention. The allegation that the
opposite party in doing so acted with malafide intention
or withholding the promotion of the applicant is
entirely folse and denied; It is nothing but an effort
on the part of the applicant-to defame the opposité |
party no 2.

It is further stated that the promotion of the Juniors"
oas'made after the Departmental Promotion Committee
which met on 2.12.88 considered the eligible candidates
in the zone of promotion for promotion against the
vacant’posts of office Superintendents - one meant for
unreserved candidate and the other for Scheduled Tribe,
The candidature of applicant was also considéred
alongwith other eligible candidatos as per guidelines
issued by the ICAR from time to time and accordingly
popartmenfal Promotion Committee recommended-t |
promotion of another Assistant on the poét of

Superintendent meant for unreserved candidate.

That in reply to para marked 1 & 2 in the application
it is stated that if the Tribunal so directs

Sri Nagendra Nafh may oe impleaded as opposite party

no 3. It is however stated that the applicant has no

right to implead Sri ﬂagenara dath who has been oromOued

nehan dastitute of Qugarcans ilacnerch
RYCE HOW.
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3' on the recommendations of the Deparimental Promotion
Committee. It is further stated that if.the applicant
is aggrieved against the said selection made by
Departmental Promotion Committee he should firét
approach to Departmental Authorities and not.rush

, to the Tribunal without exhausting the departmental
i .
;X;\ remediess | :

3. That the averments made by the applicant in his
/“iu “ proposed éddition against item no 3 as sub para 5
S | are not correct and hence the same are denied. The
contention of applicant that the promotion bf opp
party no 3 i.e. éri flagendra Nath Assistant IISR
Lucknow has been made on ths post of Supdt by the opp.
pafty no 2 vide his order dated 15.12.88 by ignoring
the claim of the applicant who is senior to him is not
/«yf, _ correct. The opp party no 3 who was promoted vide
office order issued under no 2-27/78-Adm. I dated

~L i . 15.12.88 after he wasvduly‘selected by the‘Departmental

T. Promotion Committee which.also considered the case of
the applicént. The claim of tﬂé applicant was not at
all ignored.' His case was duly conéidered by the DPC
{ alongwith other eligible candidates for'making promotion
| on the basis of selection against the vacant post of
Supdt meant for unreserved candidéte; The D.P.C.

: constituted as per instructions issued by the ICAR
] AN~
“ | ]/ b /PJL/Q- ’vué’bi/’ )

5 gVl

ndiam lastibde of Sugarcene Raseqich
LUGEKOW.
I c gl E b .+ aaton bl .. e PRt e x A M0 o o e e vl e re e lTEe n it et i .

b e Mg e wiel mie A Eoanndessake s X gy :”
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promoted opp party no 3 after taking into consideration
the rele%ant records of all eligible Assistants

| including the applicant.

4, That in reply to para marked 18 in the amendment

‘ application the contents of.the applicant given in the
. proposed added para no 18 are misleading. The CCR

A | |

| remarks were communicated to Sri Mahesh Prasad as a

j routine official matter and it has no reference with
|
"'Jﬁ‘

the filing of an application at C.4.T.

That the averments made by the applicant in para marked

L 19 are not adnitted. The adverse remarks mentioned in

his annual character roll for the period ending 1987

, were communicated to him in accordance with the
|
instructions issued in this connection. The applicant

‘ ! is not supposed to and has no right to know the identity
ﬁ}b of the officer who has made adverse remarks in his

. character roll. However, the application submitted by

the applicant dated 17.12.88 is under process and he

: will be replied in due course.

| That the averments made by the appligant in para marked
‘ 20 are not admitted. The D.P,C. has considered the
relevant décuments while considering the prométion case
on the basis of selection and has not overlooked his

J case merely on the basis of only one CCR for the period
4 ending 1987 the adverse comments r!corded therein were

7\
.

, N %
. . vzl = \/AV‘QW -
communicated to the applicant.

Director,
indion Institite of Suoarmsne Resenrch

LOCH EGH.
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That the contention of the applicant in para marked
21 is not admitted and is misleading to the extent that
the D.P.C, met on 2.12.88 and promotion orders were

issued vide office order dated 15.12.88

That in reply to para marked 22 it is stated %hat the
instructions issued by the Secretary, ICAR vide circular
no 1-1/86-Per.IV, dated 7.12.88 and enclosed by the
applicant as Annexure 14 to his application are being

the practised in toto. The reason for arranging the

DPC at belated stage has already been elaborated in

counter affidavit submitted on 18,2.89 by the opp.party

no 2 in Central Administrative Tribunal,Lucknow Bench

Lucknow.

The D.BC considered the CCR's of the eligible officials
upt; the year ending prior ta the occurrence of the
vacancy and accordingly made its recommendationg. The
contention of the plaintiff that the eatries of the
applicant upto the year ending prior to occurrence of
the vacancy viz year ending 1986 are commendatory and
there is no reason to declare the applicent unsuitable
for promotion is not admitted, since his CCR are not
carryigg commendatory remarks., It is further stated
that the recommendation of the D;P.C. are notopen to

challenge by the applicant,

That the averments made by fhe applicant in para

marked 23 of the amendment application are not admitted, .

The service record of the applicant was not found good

enovgh by the D.P.C. for promoting him against the post
. LS
w

Birecro.
‘udian dnstinte of Sugsrcane Revensed
IR NOW
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of Supdt on the basis of selection,

4
- s Mo
%m__,o,/&_hgy\/%\ .

( Kishan Singh )

Indian Institute of Sugarcane Research,

Director

Lucknow.

Divestor,

ute of Sugarcane Rocaar-
{3

[
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Application Registration No.

- 22 of 1988 (C)

Mahesh Prasad

Uhion of India and others

Respondent o 1o

-  IApplicant

Vs,

Secretary, I.C.A, R., Krishi Bhavan,
New Delhi,

2« Director, IISR, Rae Bareli Rvad,
Lucknow = 226 002,

wa-qwbw?mcmom WDER SECTION 29 OF ADMTNISTRATIVE TRIBUIAL ACT, 1985

1
i

The reply to the growmds submitted by the spplicant for interim

relief,

Para-1:

The contents of para 1 are not admi tted as stated, Two post
of Office Supdt,, were lying vacant at this Institute -
One post meant for Scheduled Tribe is vacant w,e.f. 20.5.85

and the otler post to be filled from amongst the mreserved

céndid‘ates fell vacant on 1.6.87, Te applicant!s e_;ll’egation

regarding wilful and deliberate inaction on the part of Party
No. 2 in the‘ma‘ttervof filling wp of two posts of Superintendents

is wiong and is denied,

The correct position is that as per recruitment riles

for the post of Superintendent circulated by the Director(Personel)

LC.AsRs, Krighi Bhavan, New Delhi vide circular No. 8(3)/82-

- Per, III, dated 4th October 1983, both the said vacant posts

promotion forthe post reserved fo

are to be filled by promotion on selection basis, A copy of

the said circular is enclosed ag Amexure A-1.

Since no employee of the Institute was eligible for

Scheduled Tribe, which fell

%uauﬂwgﬂ

oc'oz -

tadice 'fu&itu!:s ef Sumaccans Researr’*
LICKH &0 W

\“Xf- m&{f (X BN SRS 5
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vacant w.e.f, 20,5.85, it could not be filled and the applicsut
cannot claim promotion on the said rost. The D,P,C, which met on
18,5.85 promoted only one Assn,stant Shri 8. Wesley on the post of

Supdt , meant for unreserved candidate,

Regarding the other post meant for wnreserved candidates it '

was created W.e f. 1. 6 19870

These two aforesaid posts could not be filled up as
Financnal Adv:Lser, I .C.AR., Wew Delhi was epproached vide D,0.
Letter dated 12.6 87 for sanctioning one posb of Asstt, Admn,Offficer
against the two VaCant posts of Office Supérintendents, I‘iﬁ.s
ﬁmposal,Was not accepted by the Deputy Director (Finance),
I.C.A R, vide letter No. 4(40)/85-EE, III, dated 7th August 1987,

as this will affect the carcer pmsbe&s of lower category staff,

‘Bor £filling these 'posts the meeting of the Departmental
Promotion Committee was fixed o.n 24,11,88 but dwe to adninistra=-
tive reasons it could not meet on that date. Another date ef
D.P,C. was fixed on 2,12,88 by the Director vide his order
dated 26 11,88 and accordingly these posts of Qffice Supennten-—
dents have been filled by promoting two Assi stants on Selection
bagis vide Of ffice Order issued wnder o, 2~27/78-adm, I dated

15. 12.88 (Amexum" I[) )

O-UQN"W\QN:bs

Para-2 :The ergwmentg made by the appllcant in para 2 are. de’lled As
per deta:.'ls give in para .No, 1 sbove, the rules and regulam’ons
prescribed by the- ICAR, have net been violated at any stage(and
thus the question of wilful and deliberate infﬁngeﬁent of ruleg

apd' regulations does ‘not .ariae.'

Para=3 ; : That the contents of para 3 of amllcamon are not admltted and
it is further stated that the advice and 1nstructlons recelved

from the ICAR, Wew Delh:L have not been defi ed.

LYY 0.3/?-

{ gl
Birector.
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Patta~4 :That the contention of applicant in para No. 4 is wisleading

and hence denied, In this particular case as may be seen from

the Annex., 10 of the application, Secretary, I.C.A.R. has not

stopped the pemanent absorption of staff taken on deputation

altogether, but has  advised that haphazard absorption of staff

from outside on psmanent basis ‘should be aVOided.

A circular has been issued amongst the ICAR Ihstitutes

vide this office circular No, 2-27/7%-sdn.I, dated October 10,1988

for recruitment to the post of Supdt, (reserved for Scheduled

. Tribe) on depubation basis at IISR, keeping in view the instructions

[ L laid down in enclosed Amexure No, 1, (Furthennoze applicant does

not have any claim of promotion on the reserved post meant for JS.T.)

awe

rwerds. | -

Pars-5 :The argumesnts made in para 5 of the application are not denied,

Para-6 :That the reply to para No. 6 of the application is as under:-

—
(1)
(2)
~{.

(3)

The contents of this para are adnitted being factual,

That the contention of the applicant that oe stands
_second in the senioriﬁy list of ‘Assistant's is admitted,
CHowever, his contention that he is entitled to be 'appointed
on the baéis of seniority against one of the two vacant
posts of Supdt, is denied) As pe'r riles the post of the

Supdt, is to be filled on Selection basi.é by giving due

regard to the seniority, The Déparhnental Promotion |

Committee which met on 2. 12,88 duly considered the casé
of the applicant but did not find him suitable for
prwomotion ggainst thré post vacant for wm-reserved

candidates,

That the contention of the epplicant in para 3 are
adnitted being factual, His representation dated

30.4.88 addressed to the secretary, I.C.A.R., New Delili

e

ISI')'(C';% ootzl'/-

. Divegror
iafﬂﬁl 'ﬂsritﬂt"‘ BI "“;-‘;5 AP IR R"f’s{“:«‘.?!s
LR A 1Y)
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(4)
(5)

(6)

(7)

(8)

(9) i)

~

(9)11)

Q

™

* ig under consideration,

.'.Ihat the allegation of appiicant in para 4 ars adnitted,

That the dllegation of applicant in para 5 are adnitted \
However, he was advised to place his grievances before the

Director, ISR, Lucknow,

That the allegation of epplicant in para No., 6 are adnitted,

However, his repie sentation dated 30.4.88 is under consideration
with the AR, New Delhd. | e

That the contents of para No. 7 of the application are denied
for want oi" knowledge, However, his assertion that the Opposite
Party No. 2 in recent meeting of Joint Staff Cowncil, IISR,

Lucknow utterad that he would not make any promotions for.

. further three years is faIse(ahd is nothing but an attempt,

on his part to malign the Opposite Party No. 2.)

That the contents of para No. 8 of the application are demied
for want of knowledge as notice Amexure 5 enclosed with '

application is a legal not'ice., dated 5.10,88 served on

. Secretary, I.C.A.R., New Delhi is still to be received by

2

OPPOSi'Ce Party No. 2.

That the contents of para 9 (i) are d_enied for want of knowledge

gbout full details of applicant 's specific representation

made to ICAR, New Delhi, f{ovﬁver;; contention of applicant “

that Opposite Party Wo. 2 has hatched end is nursing an ill-
will against him is denied and is totally false,

That the ocmntention of applicant that the Opposite Party No. 2
is having an ill-will against him is denied, However,

Shri Muma.Lal was absorbed at this Institute w,e.f. 141277

t
9"1361
S e mﬂ/ﬁ@"' 5/—
’-‘;uéiat 'nzﬁhf!‘&i nf S:n;':r: zno Rosgenict T
Lt L
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(9)iii)

(10)

| Q()_(
: 5 %\

against a substantive pest of Assistant as per instructions
raceived from the Under Secretary, I.C.A.R.., New Delhi vide
letter Wo. 4—30/77—-EE}. II1, dated 11th Aagust 1978 (annexure
A-TII). As Shri Muma Lal was absorbed as per instructions
of hie ICAR, New Delhi, the hatching of ill-will against |
applicant by the Oppo site Party No.2 is nothing but flight of
s imagination /\is entirely false,

That the contention of spplicant that Cpposite Party Wo. 2
is nurturing a malafide intention against him since he becagnme

a member of Joint Staff Cowncil of this Tstitute w.e.f, Aprik,

A

1986 is glso his flight of imagination & is entirely false.

That the ocontention of applicant inpara 10 is not admitted, .

However, proposal for creation of a post of Asstt, admn,Officer

© 4in lieu of two posts of Supdts, was made to IDARin public

(11)

(12)

(13)

intersst in order to improve working of the Institute rather

than with a i1l-will "oo harass the applicant, but t he sane
was not accepted,
That the contents of para 11 of the apilication are denied

as this time Council was approached by the Institute for sanction

of ohe post of Asstt,Admn. Officer against thre two vacant posts
of Technical and Class IV instead of two posts of Office Supdts,

as mentioned in the application.

Tat the contents of para 12 of the application are adnitted.

That the contention of the gpplicant in para 13 of the

application are not adnitted, Vacant posts could not be filled
earlier on administrative grounds. However, contention of the
applicant that he wes 'n‘ot granted promotion w.e.f. 1.6.87 only
because of harassing attitude of the (prosite Party No. 2

against tle staff members of Joi‘{t Staff Council is baseless

Birector
indios fostitute of Susnriane Resesrsh
LI oW« OW
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t= 7=
- I, the aboffe named Opposite Party No. 2 do hereby
verify that the contents of paras 1 to 17 except brackettes

portion of paras 4, 6 (2) and 6 (7) ‘are true to my knowledge
o de

while these of paras 18 brackettes portions of péras 4y, 6
- 1oy v ! ’

" (8) & 6(7) are believed by me to be tre, Signed & verified

this _ (_Q’f_'_k__ day of February 1989 at my office,

’877’(87

~ Opposite Party No. 2
S, ...-,,‘-,_ ’ . Eﬂf’mﬁ?
teding fnstituts of Sunarcane Rescare) *
LUCH oW,

[y
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and denied, The applicant was not found suitable for
promotion by the D.P.C.

That the contention of applicant in para Wo. 14 are baseless

and dendied, The promotion of applicant is not related with

| the recruitment action initiated for the vacant post uieant

: for 3cheduled Tribe candidate.
' . . . )

_ The applicant's contention that the Opposite Party

| No. 2 made two references on 15,7.87 and 27,5,88 with the
}\.‘ :‘ sole malafide intention to get a post of Asstt.Adxn.Ofﬁcer
" o benefit a pereon of his choice is just flight of his

J‘ | imagination and is false..‘ _

.wl (15)

:-,,J"

That the contention of the applicant in para 15 of apflication

v is partiglly admitted to the extent that he is eligible for
-~ i » : ’ )

consideration for promotion to the post of Supdt. subject to

the condition that D.P.C, finds him suitable for promotion on
the basis of Selection, D.P.C. met on 2, F12. 1988 considered his
candidature but did not find him suitable for promotion to the

post of Office Supdt. after congidering his service records,

L (18)

tion are misleading and denied, The Departmental Promotion
g

_ Committee which met on 2,12,88 has promoted Shri $.C.Hohey,
» i . )
Scheduled Caste candidate against the vacant post of Scheduled

Tribe snd unreserved candidate against the other wreserved post.

o)

That the contention of applicent in para No. 17 is not admit ted.
z The D.P“.,C“. has met on 2, 12.88 and promotion order has been issued,

Promoted empioyees have also join‘éd against the fwo vacan}/posts.

- (18)

That the claim petition lacks merit and is liable to be dismissed

with cost,
: Opposite Party No. 2

‘Birerror R, 7
%&ﬁ&i inst:mh'}f wf Canmcene Rasaare?
Vo ol o oxn oo OO
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I, the above named Opposite Party No. 2 do hereby

verify that the contents of paras 1to 17 except brackettes

portion of paras 4, 6 (2) and 6 (7) are true to my knowledge

e

while these of paras 18, J brackettes portions of péras 4, 6

(8) & 6(7) are believed by me to be trwe, Signed & verified

tis _|84h_ day of February 1989 at my office.

’877187

Opposite Party No. 2

— - Divectsr
‘ndinn Eﬁ;s&i&zﬂze af Suazrezan Resoargt ©
‘ | _
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S - BURTIVA RIS AU Snom gy PARISH AD
AN N : QDIAN COUNCTL OF AGRTCULTIRAL BESE ey
¢ gty R
0 I KRIST BHAV AN, WEW DEIHT
v ~ Ny No.8(3)/82~pPer, TIT Dated the 44, Qtober, 1983
. - % . (
" The Directors/Project Direotors of
all Reseazjch Institutes under ICAR,
Ehb_‘ject: Recruitment Ry1:g for the posts of &Jperintendent(f{s. 250-900)/ , -
, ‘ Adninistrative Officer (Rs.700—1300) at the Research Institutes
b - under ICAR = Jnendments thereof, ,
R S ‘ vy
fl X LA N X' ‘q
Ref, 1) Council's 1etger No.7§40 /81-Per \IIT dateqd 20,9,1982 ©
‘ : i1) Council's letter No.3(14)/81-Per , ITT dated 41,1982,
,.-—-\ ( Sir’
<y .
A reference is vited o the Gouncilt g letters cited ghove
whereby the Recruitment Rules for the P08tS of Superintenden+ (Rs, 550,
900) and Mministr st ive Officer (Rs 70-1300) at the Research Institutes
under the Cougeil were last amended, The Recruitment Rules for the -
aforesaid posts have been amended further with the approval of the
Governing Body ang te President of the Counc 11 as indicateq below;~
SUPERTNTRDENT (Rs, 550-900)
EbciStm,qvprovision‘s under - foende d provisions under Col, 9
®l.. 9 of the R/Rul es, : of Recruitment Rules, ,
- \
| (a) 1004 by prbmotiop (a) (1)66 2/39 by promotion, :
‘ ’ \ . : : ' (11)33 1/3¢ by wéyv of limiteq
Ed }» C ‘ Departmental Competitive
, Examinat ion confincd to
Assistants gng Stenogr aphers /

in the scale of Rs.425-7OQ of
‘ , e Concernedynstity tes, '
"y . having not™less than 3 years

A ' ) Service in the grade of
AV . ,

Assistant/s’fenographer as

on ‘1t January of the year .
in which the €xXamination is

held. In ¢ase, however, po-

€ligible departmental candi-

date qualifys in the exami- .

nation the PoSt may be £il1]eq

by deputation from other

Insditutes,
cveenelfa
Mcae, '\9‘\0

T vestor.
ﬁ’&‘?gﬁ?iﬁéﬁtﬂo af Qugarcana Rasearch
LUOC o MO W.
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_ i) the Council- shall have the ii)
R author ity to- inter—change

| L officers ‘on alimited-scale
'not cxcceding- five: in~ v o
nuzber between this grade
of officers and Section
L , Officers inte Council,

the CGouncil shall have the
anthority to inter-change
officers on a limited scale
not excecding five in number
between this grade of officers
and Section Officers in the
Council,

,‘4_'""5"?41:

24 A copy each of the revised recruitment ruled as amended above far
fhe posts of Quperintendent and Administrative Off icer gt the Research
Tnditutes under the Council are circulated herewith for i,nformation/

guidance of all concerned,

The receipt of this letter may kindly be acknowledged.

Yours faithfully,
1

|

b

S.PJRAT )

- - . : - g —_— '”D}]EﬁOﬁ gPerSonncl.

———

0'0002“

Brécior

iﬂ?ﬁé ﬁiihﬁé s Sugarcens Rosesrch
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- - 2 - Y PV w
e (b) Failing (a) by deputation . (b) Failing.(a) . above by depu tation.
Y of sssistants having 5° - " 7] of Assis tants having 5 years
/ puindi v year's serviceninithe igrade- " o service’ in;the grade jin of'ihcr
( ‘ ‘ "~ in other Institutes.- O Testitatese. L T s
: : vt R e Aot T
‘ (c)-Failing (a) & (b) by (¢) Failing (a) & (b) by, deputation
! - deputation of suitsble - of suitable Assistapts “in ‘the
: Assistants in the scale . scale of RS.425700 from the
‘ of Rs',425—700 from the State Governments /Union Terri~-
| State Governments/Union tories having 5 years service in
f . Territories having 5 the grade.
@ /l\\ Y grades (& PRI ol 1426 .
/ R T IR YO
‘ ( foneec EYDMINISTRATIVE OFF ICRR_(Rs,700-1300)
: under the Combined Cadre of R.0.19
‘ Existing provision under Col.9 ended prov isions under Col,9
N of the Reeru itment Rules, of the Recruitment Rules.
— . ) .
S (a) 60% by promotion, (2)60% by promotion,
-, )
(b) 40% by direct recruit- . (b)40% by direct recruitment.
menty Provided that:- Provided that:-
i)departmental candidates i) departmental candidates in the
: in the grade of Quperin- -, : grade of Supcrintcndent (Rs. 550~
- ' .. .., -tendent-end Msistant . . 900), 'Assistant Mministrative
a B ' pdministrative Officer . . . Officer (Rs.650-1200) and Scnior
P < . pogsessing the prescribed :.. Stenographer (Rs, 550-900) posscss-
. ‘qulaifications will be ing the prescribed galifications . -
: eligible t compete with will be .eligible o compete vith
0 . outsiders, sge relaxation outsiders, age relaxation in
A in stheir casc being upto their case being upto 40 years
% 40 years and; - - and ~
X , ST

I



/in the 3cale of
7 Rs,425700 of the

y concerned Institutes,
' heaving not less than
3 years service in
the grade of ssstt/

Stehogapher

< ——— - '_’ 5 ol
&’. - ¢
4 - V% by B
/ _//‘—"
»' '
MHEXRE- T
REVISFD RE {ENT RULES FOR _THE POST OF SUFFRINTENDENT =
. AT RES G _INSTITUTES UNDER L.C.p R, - :
1o Namé of the bqst_ ) " Superintendent
2, Glassification Mrinistrative post
3. Scale of pay . Rs,550~25-750~EB~30-900,
4o Woether selection post or = Selection,
non-selection pogt, - . - : .
4%, lge for direct recruits - | Not-applicable
6. Bducationsl and other ‘Not applicsble
. qualifications. prescribed for -7 1.
~direct recruits, o
"N 7. hether age and educational Not applicable
+.- Qalifications prescribed - 5
" for direct rearuits. will -
apply in the cass of . ..
promo tees, A
8. Period of probation, if' any, 2 years.
9+ Method of recru itment (a) (1) 66 2/3% by promotion,
- wiether by direct recruitment B E o
or:by promotion or by (ii) 33 1/3 % by vay of 1imited
deputation/transfer, " - Departnental Competitive

Examination confined to -
Assistants and Stenogr aph ers/
as on 18t January of the
year in which the examming-
tion is held, I Case,
however, no eligible

depar tmental candidathe.
qualifys in the examination
the post may be filled by
deputation from other
Institutes,

.
oS
,_'0.‘.:.‘ ‘

" Failing' (a), above by
deputation of Assistants
having 5 yeears service in
grade in other Institutes,.

®)

(c) Failing (a) &(b) by deputation
of suitable Assistants in the
scale of Rs,,25-700 from the
state Covernments/Union
Territories having 5 years
service inthe grade, '

4 ....Q2/-
1 e ‘
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ANEXRE ~ IT ,
' RIVISED RECR) TIMmT SULES PR THE POST OF JDMINISIRATIVE OFPTom:
1. Name of the post™ Mninis ative Officer
2. Classification Mministrative post, -
3. Scale of pay | B84 7004 0-900- B4, 0-1100- 501300,
4o ‘Whether selectign pdsf - Selection post,
i :OT non-sele€ction post,
. 50 dgegor direct recruits - 21 to 30 years
, '”6'..?»-‘Eluca1.:i6nél'a',nd'oﬁlér' B Essontial:
. “qualifications requyred Graduate of a recognised University
.- for direct reery its, - Seeuring not less than 509 marks
—_— oo in final degree examination, preference
} being given to Ist Class graduates or
- a post graduate,
Desirable:
SR i) M.B,4., degree from » Tecognised
gy AR ERTEOR L e ii) Administrative 1, €xper ience,
7..Wether age ah"d"edﬁcatibnai...;, " Not applicable,

- Qalifications preseribed - . -

. . for direct recruits wilj -
e -a;jply-A'in"_cz_lge of . promotees,
g. Pefiod'off"prpbé.ﬁgon, ;

if anys: ) : )
9. Method of Tecruitment
7 whehter by direct
recruitment or by L

promo tion or by - R
;..,.deputation/transfer._ o

~

2 years for bo th
" a3 direct recruits,

promotees as well

(a) 60% by promotion
» (b) 40% by direct recruitment,

Provided that:-

R T 1) departmental Candidates in the

grade of Superintendent«,;; ‘
(Rs.550-9(b), Assistafl Admie
nistrative Officer (Bs.650.12Cb)
and Senior Stenogr spher (Rs.55_0.-
Q) possesa ing the prescribeq
. qalifications will be eligible
" - to “compete with outsiders, ape
Trelaxation in their Case being
upto 40 years ang i
the Council shall have the aythow
rity to inter-change officers on
a limited scale not exceeding
five in number between this grade
of officers ang Section Officers

i1)

in the Counc i1,
/?1

———
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12, Remarks 'v i) For the ﬁurpose of selection 211 the
o _ C eligible officers will be considered
by the D.P.C.

1i) A panel of officers suitable for
e , eppointment as idministrative Officer
T s willbe drawn up by the DPG having
SR ' s regard to the vacancies existing or
likely to arise in the course of
one year, :
Tt - 1ii) printment to vacancies of Aninie"
U o Stative (fficers shall be in accord—
A T ence with the position of the Officers
R P in the panel,

e ) If an officer in the pancl declines
R the offer of appointment a8 Admini-
e SRR ' Strative Officer in a particular
A S Institute, the post shall be offcred
o~ S . o the next officer in the panel.

T ION SEEEE @v) M officer declining the post of o
e R Administrative Officer/(Sr.A.O./Chief.A.O.)
on promotion in a particular Institute
T will not be considered for promotion
¢ SN for three years from the date he
T TR T TR LR S T declines the promotion.

T oo vi) Refusal by an officer to accept the
R : post of 4,0, for any reason whatsocver
' o 7 vill entail, for feiture of his clain
R PR AU S for retrospective seniority in the
B T higher grade in the event of his subsequent
I sprointment to the higher grade. In
L e L R other wrds, he will count his Seniority
oo S R in the grade of £.0. only from the date
: ' R of his actual appointment to that grade,

viifhe panel of suitable officers drawn
up by the DPC shall be valid for g
period of one year frofi the date it is
drawa, the . life of the panel may not
be extended, .

“ % nended vide Council's 1ebber %.3(9)/81-Per , I1T dated 10th July, 191
.. -, & dnended vide Councilts .letter No.3(12)/81-Per ,IIT dated &t Cotober, 1981

© @ Jended;vide “Counciltsletter Mo.3(14)/81-Per \IIT dt, 4th January, 19ga,

L T | “Bng%(

‘odied Instituto of Cvcercans Researct
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- XNDIAN INSIIIUTE OF SUGAFCARE ABSEARCH, LUCKNOW=226002,

o ¥y 2027/ T8eAim. 1. Dated s December 15, 1988,
QEEICR O PR3

On the recommendetions of the Dopartuental Promotion
Comnittoe the Director, 1188, hee been pleased to epprove the
, promotions of the following persomnels on tho poets mentioned
o agednst them, with effeet from 2nd December 1988, 4in the
Muinistrative estsblishnmt of this In-titute,

Sralos,  Name fresent post Expected to tho post
S 1s  Shri S.C, Mohey Assistont Supe rintendent
4 (Scheduled caste)  (.1400-2300) (hse1640-2900 )
sgainst the vacant
post for S,T,
n e  Shri Nagendra Rath Assictant Superintendent
\/.2'/ (e 14002300 ) (hse 164022900 )

egeinst the vacant
po-t for unreserved
. The ebove promotions are purely on provizional basis |
and shall be govermned by the relevent rules.

The ebove personnels will be on probation for a period
of two yoaro and are 1liadble to be reverted to thedr lower posts
in the event of thd r unsatisfectory work end conduct during the
E period of prodaticn. Their jnterwse seniority will be gove med
| 4n accordenco with thee rules on the subject. Frobaticn perdod i
extendable a3 per ‘rules, Their pey vill be fixed in eccordence with

the rulea on the subjeet, /
(T

(A turvedt )
Senior Mninistratiw Officer

Diatribution

1. 8hri 8,C, Mohsy, Asaistent through Supdt, m.n, 1188, lucknow,
\/a. Sird Negendra Nath, Assictant ~d0e

3. Service Bocks of above personnels

4 Peoonal files of above persomnels

5. Accounte Offieer, 1I3R
6 Supdt. Adm.II, 118, | l

i
Prreeto &\ ¥

ndien Institute of Guosrcana Rasaarch
LUCKNQW.
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andle R Fgaend ofter s waw, s udsr yar v, 75 faedt
. INDIAN COUNCIL OF AGRICULTURAL RESEARCH KRISHI BHAVAN, Or, RAJENDRA PRASAD ROAD, NEW DELHI:!

FeNo, 4230/77aEE, I1I ‘ Dated the\\“hAugust, 197?0. j
Te . L |
, -The'Director,
Indian Institute of Sugarcane Research, ' ' =
- Lucknou, -

‘Suh:- Pérmanent'absorptian of Shri Munna Lal, Sr, Accountant
- C.CeA. (Supply), New Delhi against the permanent post of
Assistant in the ICAR (I.I.S.R., Lucknow ).

/'_‘,.\ - Sir, ;
I ap directed to refer to this Council's letter Ng.

pt  4=30/77-EE.I1I dated the 15th July, 1978 on the subject mentioned )
' above and to foruard here@ith a copy of letter No.ﬁ;35020/5/77- .
Es.1I, dated the 10th August, 1978 from the Ministry of Supply and
~Rehabilitation, Department of Supply, Nirman Bhawan, New Delhi

- wherein they have agreed to the_permanent absorption of Shri Munna

//// Lal, Senior Accountant of the Office, C.C.A.(Supply), Newy Delhi in

the services of Indian Council of Agricultural Research (Indian
Institute of Sugarcane Research, Lucknow) in the pubki
} ' weeofo 1-12-1977 (FN). Necessary orders to absorb Shri Munna

%}%}944 . tal in a substantive pnst of Assistant at I.1.5.R., Lucknoy u.e,f,
\;}¥ka* 1=72,77 (FN) may please be Issued by you in the capacity of the .
dMLLj&V‘ competent appointing authority, The appointment orders may please .W
\ _qj{7wal be issued as per terms and conditions agreed to by the Ministry '
m M Y-L7T. op Supply and Rehabilitation vide their aforeseid letter and also !
. clarification given vide this Council's letter No.4-30/77-E€. 111 '

. /y ,dated 9,1,1978, under intimation to this Counttl and also Ministry
a\-QueWoJr(PF Supply and Rehabilitatioms

i . p. N ~1
'!/;" ' Yours faithfully, .
Palthy
V/“/‘ / ; ("THAKUR DAS ) e

 US/11.8,78
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i | Government of Imdia
R . Ministry of Suyj ly & Rehabilitation
Dejartment of Supply
Nirman Bhavan

New Del hi,

| Dated the, Vc-%-){%
The Under Secretary to the Govt.of Indla,

Ministry of Agriculture & Irrigation (DARE),

Indian Council of agriculture & Research,

Krishi Bhavan, Now Delhi.

Subject:= Permansnt absorition of Shrl Munna Lal,
: Sr. Accountant of the office of the
cCA(Suy; ly) New Delhi in the Indian Council
of Agricultural Research (I.I.S.R.} Lucknow.
....'O‘.

sir,
, I am directed to refer to your letter 4-30/77.
‘2B .III(DARE) dated 20,8,77 on the above subject and to
convey the sgnction of the Fresident to the yermgnent .
absorition of shri Munna Lal, Sr. AcC countant office of the vt
Chief Controller of Accounts, Department of Suiply in the . W
I.C.A.R. (IoIoSoRo) Lucknow L‘l"ﬂblic interest with effect ‘C\k@\ com
from the date indicated below on the following terms and Ha,w%l”’”,
- conditions:- . st 4\,\‘.11-'-“‘7'

1. The Lcrmanent absorption shall take place with
effect from 1.12.1977(F.N.).

11I. pension/Gratuity:= On his permanent absorption
in the I.C.A.R. (I.I.S oRo) Lucknow Shri Munna Lal Shall )
be eligible for iro-rata rension and d eath=-cum-ret irement
gratuity, based on the length of his qualifying service
under the Goverament of India till the date of his
permanent absorition in I.I.S.R. Lucknow as .admissible
under the pro-rata pension/death-cum-retirement

gratulty rules for of ficers of the Central Civil gervice
in force 'on the above mentioned date. ' :

II1I. The pro-rata jension and death-cum-retirement
gratuity will be calank ted resiectively on the basis -of
average emoluments for ten months [receding the date of
absorption and emoluments immediately before absorition.

1V, The amount of jro-rata lpension and-Death-cum-

_ retirement gratuity would be worked out anid 1intimgted to ’
sari Munna Lal as.well as to I.I.S.R. Lucknow. These ™ K‘Mt\k
retirement benef its will tecome rayable from the date he{ & v I
TI11 complete Thirty years qualifying Service® O 0o yearsinyp A-3Sp2¢

285, OT date OF aDSOrTtion in the Institute whichewer /. .
-15-5:3"65"_& r. Tas © otal pratuity aamissible—In résiect of 77- s.ﬁ&{a

s5Fvice rendere? under Govt. and urd er I.I.3.R. suould 9.2 (g0«
not exceed the .ount that wolld have been admissible '],A‘,‘u&“ .
had he continued in Govt, service and retired on the /32 b
same jay wihich e draw from T.I.S.R.

S Bireeror =)
trdisc Inskitute of Suaarcane Researet,
: LOCyE X oW,
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Providen® Fund:

: The amount of subserij®ifon, together with
interest thereon, standing in th: General Provident
Fund Account of Shri Munnz Lal will be %ranaferrcd iio
his new provident Fund Account under the L.1.3.R. Lucinow.
Once such a transfer of Prfvident Fund balance has taken
btlace, shri Munna Lal will be subject to the Providens
Fund Rules of the 1.I.3.R. Lucknow and not to the
Provident Fund Rules of the Covernmr nt of India,
L3, Refixation of Pays:~ The pay of Shri Munna Lal
will be refixed as re-employed pensioner w.e.f. the date

~ from which he becomes entitled to draw the Lro-rats

retirement benefits,

4 This issues with the concurrence of the
Ministry of Finance vide their U.0.No.3887-EV(B)/78
dated 3.8.1978. - j

Yours faithfully,

V)

e
— T
(5.8. Kshetry)
Deruty Secretary to the Govt. of India.
Cory tos=-
l. C.C.As, Deptt, of Supiply, New Delhi (15 cogies).

Indian Council of agriculture

Under Secretary
{ Bhavan, New pelhi,

Résearch, Krish

3s Directar, Indian Institute of Sugarcane Research,
- Lucknow (U.P.)
4, Shri Munna Lal, Indian Institute of Sugarcane

Research, Lucknow (U.F.)
Sanction file,

™

/’gj ’\/\—-./\)

(S.S. Kshetry)
Deputy Secretary to the Govt. of India,

-
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‘adioty iﬂsﬁ,ﬁ*u@& of Sugercane Researct
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In_the Hou'ble Centrelihdministritive sribunal, ///
. 4liababed, Luclknow “end, Luckuo® . /
‘ 7
: i/
//_ )
Lu se,
A Lpplication Registration §o,202 of 1988,
A o
Q:\ﬂb(\}ﬁ ' tlahosh Yrased, . = e Lpplicent,
oy '
»J‘\ Versus, -
. . t
A o
- ~ Secrextyy, LCuu _ )
Rl and «..others, ———— Opp, I"arties,
Rejoinder to the roply/uriticn statement
£iled by opposite party Ho,D to the application,
1, “hlat the contents of yara 1 of thwe reply,

hercinafter referrved to as ®ritten Stotement, arc wis-

leading and @vasive, 41he corrcct postition is thetivo

-

-

}
IS

josts of Superintendent fell vacant with effect from

20~5-19685 and 1-6-1987 and the applicant, haviag "ech
1 b

. " . N ";(

piaced in thghseﬂiority list &t »1.1l0,2, was entitled

Y.
to g et secoud post

sith cffect from 1-6-1987,
Whe opposite purty o.2, iunstead of couveniag the neeting

of Departmeanval rromoticn Comuittee, macde vilful attenpt

-

=
-

to get thess tvo véacwnt posts abolisiieG and instead to
get a sost of Assistent Adwinistroitive Officer crested

L

with the solie meleofide invention to withliold his gyromotion,

dy




7N
\

It islfurther stated thet Sphri $.C, liohey a Scheduled
caste employee holding the post of Lssistont was aveilable
ond he could bhave heen promoted as Suveriutenacnt'ag:iast
the nost follen vecant on 20-5-1985, But the opposite
pérty Ho.,2 did not Till up the post Gelibcrately'for
collateral purpose ou the plea that this post belongs
to Scheduled fribe, However, as soon'zé, the notice
of oapplicition filecd bhefore this wou'ble Tribunal by the
applicent, was sorved upon the opposite party Ho.2,
he issied order for tiie promotion of Shri §.C. MOhoy;

\maé Gk ' ,
a Scheduled pew; employee against that very post which
sas claimed by him to be belonging to Schédule Tribée
Phis falsifies his statem nt andé substantiates hhex
his malafide intentions; he other vacaint post created
on i=6-1987 vas also filled in immediately by the'same
6rﬁer_ﬁated 15-12-1988 by making pro&otion of the- junior
of the applicwut aund hié ciaim was denied with pre-

determined mind by making adverse entry in his character -

roli maliciously., This adverse entry cndiag Deceuber,

1987 was communiccted only on 14-12-1988 to the applicent
and the same was adversely acted agsinst him even without

giving him a chance of making representation,

b
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2, . hot Lhe conterbs of pLres z cua 3 of

sritten stetenent re denied andthe cvernenss made

in porcs 2 and 8 of ap.licetion ire reiteruied,

3. Thet in reply to pora 4 of uritten

stotoment, it is stoted thot the sost was deliberitely

not filied up by making nrouot on of departmentel

-

caa(iﬁcteé ond these tvo 0sis wcré kepvw uufblled for
jndefinite period sO ag to causc horm te stoff and the
applicént° 1t is furtuer steted that t he scid circuler
gnecificully Irogviaes th et no candidate shall he called.

ryom outsiac and ahsorbed in the cadare of this Institure.

4, fhat in renly to para 6(2) of the written

b

stetem nt, it 18 stoted that although,>tbeL sulerintendent

is a sclcction post bﬁt'the gelection has ﬁo_bc made

from the ciigibility iist preyaved sccordiag to scniority
of eligiblc candidates and on t he basis of proveEr aind
relevant service records without taking cognizaace

of any disputed adverse materials in feact, the CiSC of
apﬁlicanﬁ wes not gro1er1y'consideréﬂ and not only &n
adverse enuly was mdliciously rccqrded in his pharacter
roll for t he period ending ﬁecémbar,1987 vhich was

iz v

#O-12-1988 viiich ¥ 88 coumumnicared
to him on 14=-12-19088 & G vitkout giving him a chance
of representation, the s aume was adversely acted upont

in the matter of his sclection fort e post of Sugerinten-
ging dent held on 9-12-1988. 1t 1s fuytier submitted

W

¢ *
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10, _ . That in reply to para Q(ii) of wvritten
stobement, it is submitted that Shfi Muﬁna ial an
outsider was absorbed-against gbvnrnmeut orders which
seriously affegted the‘future pTOSpecfs of'I.I;S.R._

eaployees including that of applicent,

ii, Yhat in reply to pygra9(iii) of written

" statement, the averments wade in para 9(iii) of apnlicction

S/

arereiterated,

-

-125 ‘Pﬁﬂﬁ in reply to paras 9(11);(12) omd (13)
of vritten stutement, it is submitited that ﬁhe opposite.
party Nooa‘répeatedly appr oached the opposite party Wo,.l
to surreider tvo vacent posts of Superintendents uith the
sole malafide intention to malke degial éf legal right

of appliéant toget promotion, Uis repefteﬁ'propOSalA

vas not accepted bythe opposiﬁe'party No,.i, notwithstandia

b the post was kept pending and not filled up.

i3, That in reply to para 6(14} of vritden
stetewent, the averments made in para 6 (14) of applicction
are reiterated, .

14, That in reply to para 6(i5) of written 1
, "

¢

statement, it is stofed that there is nothing adverSGO?awMJ—
‘him as on 1-6-1$87 to vikhiold his sromotion on the post

of Superintendent. iis selectiom vas prejudiced on the

L,



hasis of Gisputcd oGgersce envry ending Deeember, i 987
vhich was token into account in the seclection held on

2-12-19886 agoiast the rules,

15, ' ‘That in reply to para 6(1%90f wvritten
)\ statement, it is stated that it is well recognised
S ' ) ' | ,
principle of lav &ad natural justice that no adverse
x entry should be acted upon to take any adverse decision
in service matter unless the same is communicated and

opnortunity for representation was given, “he adverse

o
bed
]
o

!

3
st

for the period ending Deceuber, 1987 was adversely
I ) y

2]
[¢]
o
[
fanc]

upoi agaimsti;he applicant vhich seriously prejudie&d
his selecction,

| bbbl ..
16, ‘ ThatLthe sontents of para-G(i?) of written
stobement, the averments maée in paka 6 {(i7) of applica—
tion ire reiterated, whe junior of applic:nt haé béen
promoted and the applicant was superscded in unlamfui
manner’aﬂéifor maléfide reasons, .
17,  That the contents of par: 6(i8) of
ﬁrittcn stotement do not have any force and. there 1s

ne prosey reasons to withbold the promotion of applicant,

i8, ‘ Thét in rcspéct of para 1 of objections/
reply tot‘he4paras ircorporated bythe amenduent application;
itisz submitted that the adgerse entfy forthe veriod
ending Deceuber, 1987 vhich vas communicoted only on

i\
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, , . L al .

that in tbhe past tothe rowmotion to the nost of Su erinten-
g n '

dent wvos xmﬁk{routlue ongd every senntior person was givdn
Jromotion provided there was no adverse matericl aguiust

him., ©his can be substeatisted frow therccords pertaiuving

o1

tothe . sclcetion and prouotibns of Sarva Sbwi I.L., Khanna,

- -

'/J\~ U.S. Bhatucger, -dage oin, S . Chaurasia, Ishoar Singh,

€.V, Josephh and C, .Jesley raGe ontho post of Su_crintendent,

A -5, o “hat the contents of pare 6 (3) of writien
i . stetenent are substacticte thatthe promotion cisc to € he
applicant ‘was deliberately delayed ad lds represcnvition

was lept pendiag indefinitely,

i

6, fhat in reply to peras 6(v) wnd (G) of
written stotement, it is submitted tnat his promotion

~ was deliberetely delayed despite repected represeantations,

7, “hat in reply to para 6 (7) of writien
st:tement, the avermenis in nares 6(7) of appiication

are veiteroted,

~

8, - hat the couteatsof pora 6(S8} of written

statemenrnt nced no couments,

9, That in renlyto nera 9{1)gf written stctement,

the averments mode in pera 9(1) of applicution ave

K

~reiterited,

.

A B W - m ¢
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basis of aisputed aGyerse enuvry cnding Cecember, 1 987
ubich wes tcken into account in the selection held on

2-12-19066 ageinst the ruies,

15, That in‘reply{tq par ﬁ(igyof wvritten
statement, it is svuted thet it is well recognised
principle of lav &ad natural'justice that no wiverce
entry should be acted upon té take any adaverse deéision
in scrvice matter unless the_sﬁhoAis comwmunicated and
opportunity for representation uves given, Whe adverse
ent?y for the_périod ending chember, 1987 was adversely
aptcd upoil agaiustt;he applicent vhich seriocusly prcjudic:d
his selection,

by »‘“% : | -
16, , ThatLthe ontents of piera 6(47) of written
stetement, the averments nade in peea 6 (17} of cpplici-
tion arc'reiterateﬁo e junior of app1i0€at bas béen
promoted ond the spﬁlicant waé superscded in unlavful
manper an & for mwalafide recusons,
|

[

17,  That the contengs of porc 6(i8) of

vritten steotement do not have ony force and there is

no proser recsois to withiold the promotion of (prliceat,

18, . what in respéct]of'pzra 1 of objections/
reply to t be ooris incorpor:ted bythe enenducut ap;lication;
itigx submitted thet the adgerse entry forthe veviod

encing Decewber, 1 987 which wag comuunicited ouly on

. D

T
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1442-1986 wes not relevent to ¢ithhold his protiot ion
5

due on 1-6-1987, The selectioh iS.iiablc to he vitioted
aaG t he applicant is'entitled rogét promotioﬁ retrosrective;y«
witheffcet fr&m 1-6-1987 on the basis of his good service
recorGS'aé exiséiag oﬁ thes aid dcte, |

ig9, That in reply to pera 2% 2 of objegtiO&/'
-reply, it is steted that thélapplicant.wés unlaowfully

e mxEx maliciously s@perseéeé in Fhe motter of prowmot ion

only after he he moved this FHon'ble Tribunal for redressal

of his griev¥ances, : )

20, o | That in reply to'para 3 of objection/reply r
it is subumitted that the case of gppiicanﬁ for pgp& tion

was not éroperly'consiéeréd>and his promotioﬁ was withhelad
maliciously after baseless aﬁverse'cntry was recorqdﬁ

in his characﬁér roll and without giving him chance to

make repreéentation hiis prdmotidn sas mok sithheld on

the basis of said adverse'entry, V@hé applicant_rénﬂerg&‘
about. 34 years serviceA*ﬁ and in his entire ser%ign,

he wes never given any adverse entry or varning ebces,

218 > ! bihat in reply'to para 4 of onjectien/reply,
it is submitt8d that in ﬁhe mepney invhich the'aéverse
cutry uvas recorded and commuﬁicateé ¢fter filing-oﬁ tie
application before this ﬁon'blg Pripunal is sufficient to

Wo

«”
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arereiterated,

7

10, _ That in veply to para 9(ii) of vritten

stotement, it is submitted that Shri Munaa Lal an
oubsider was ahsorbed agviuvst governitent orders which

seriously affected the future prospects of T ISR,

employces including that of applicent,

it, Tpat in reply to pgrag(iii} of written

- gtabement, the averments made in para 9(iii) of applicotion
. ’ . L P N

< . /

-

12, Timt in reply to paras 9(11),(i2) ma {13)

of 6ritten steobement, it is submitied that the opnosite
party No.z repeatedly appr oached the opposite party Ho,1

to surrenter two vacent posts of Superintendents vith the

sole malafige inbentiom to meke denial of legal right

of vpplicant toget oromot ion, His repected proposal
was not accepted bythe opposite'party No .1, notwithstandiog

b the post vwas kept pending and not filled up.

i3, PlLat in veply to para 6(14} of vritien

stctement, the avermeants umade in para 6 (14} of applicction

are reiterated,

14, Phat in reply to para 6(15) of writien 1 '

statement, it is stobed that there is nothing a&verseaﬂnmuﬂ’

him as on 1-6-1687 to wikhiold kis osromotion on the post

of Superintendent, Mis selection vas nrejudiced on the

L,

¥
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csteblish thatthe applicant was not properly breated
at the hands of opposite party No.2 and the adverse
entry vas recorded and &is.;rcmoticn'was uithleid without
pre-desermined wiud,
. 22, That in repdy to para 5 of objectien/reply,
iJ:\V o o ~ . ) ) o o
it is stoted that the opplicaunt bes a legal right to mow
o , : . N
the #iame of officer wiho recorded adverse entry in his
/ : .
s

character vroil., It is uﬁﬁortanatg that his apnlication
dated 17-i2-i988 still remains unrepliéd and in the
meaﬁiime, the applicent's promot ion was withheld on the
basis éf gsaid adverse cgtry and he has also since Lecn

retired on attaiuning t he age of superannuvation,

)

So - That in reply to pora Gof objection/reply,
it is submittcd thets the opposive pérty WHoi2 wmay be

direccted to produce the relevont recor&s/procecﬁing of

g

-

: 5,20, held on 2-i2-1688 and also in respect of earlier

' seiections held for t bhe vost of buperiatendent vhien vill
suistantiate that the case of cpplicant vas dealt with

Cin PBiased monner and bis sclection vas prejudiced because

-

iisputed edverse cniry for t he peried ewding Deceuwber,

%

-0

1987,

24, fhat in reply to pare 7 of objection/reply,

——— . -

the wvevments mede in pere 21 of -application are reiterated,

M
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25, - That in reply to pcra 8 of objection/reply
{re misconceived, bascless and denied, ‘Yhe ¢vermeuts

made in porae 22 of cpulication are reiterrcted,

46, ‘That in reply to pere 9 of objection/reply,
it is reiterated that the seiection of cyplicent for ¢ he
post of Ju_eriuvendent vas prejudiced only omr account of
the fact that t he dispubted adverse avry agaiast which
he was not given opportunity of representrtion was acted
ageinst him in violation of the principle of naturel
P 1\‘?. Lmu :
justice, It hes alread{ steted eerlier thet in- the past,
R@J}he promotions were made according to seniority without
enforcing the selection on merit frowm whole ficld of
eligibility. 7¥he copplicent was rot given even a single
adverse entry or any warning througbout his 34 yecrs of
¥V. T o . .
service # e it is unfortunate thet ot the fog-end of his

service he has becn faced ﬁithgthe’superSGSaion on account

of i1l-vill and prejudificl attitude of opposite party

b,

¢ 1s deserves to succeed with ?ﬁ%&wﬂ

"

(liakesh ¥rasad),
“ipplicant,

Lucknow* Dated:

July Q0 /4 98¢,
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dated 9-12-1988 received by him.on 14512-1988 and hés
also issued promotion order of.his_junior vide offiée
ordef dated 15-12-1988 anda therefore it ﬁas becom%
necessary in the interest of justiée to amend the

application as belowi-

The followinghﬁaz be_added as_opposite party

i e P taps S b W Euri PR e o Wi i e s o R s Qs e s s s e G o e s e, €203 e g Do was aume o

- —— o CHI WU (e WD T G s o e v S . e — o

Shri Nagendra Nath, Superintendent, Office of t be

Director, Indian Institute of Sugarcene,Research

Rae Bareli Road, Post Office’ Dilkusha, Lucknow-

et
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Shri Nagendra Nath, Superintendent, Office of the
Director, Indian Institute of Sugarcene fesearch,

Lucknow~2 ,

Against _item No.3, the following may be

ey 5 s s e S S o D (T TS Wy M O £ Erew R S B - S i S . I W S (it N e S e e M e e e S

3 Ga (S A BN S G S e i T T S 0 S

The promotion of oppesite party No3 has been
made on the post of Superintendent by the opposite
Vparty'No.z vide his order on 15-12-1988 by ignoring

the cleimof applicant who is senior to him,




(4)
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18, That after admission of the application
on 24-11-i988 and after issuing notices to the
oppositve parties, the applicant was communicated

an aﬁverse'remark for the year ending 1967 by‘the
oppos ite party No.2 vidie note ébntaineé in No,Adm,I1/
87/CR ,Adv, dated 9-12-1988 received by thé applicant
on 14-12-1§88?hA true COpyvof this ad?erée remark

is enclosed as dnnexure-il to the application,

i9., That the asdverse remark was not communicated

in accordance with prescribed @rogeéuree The dctaills

%
VS

‘of reporiing officer and reviewing officer have not
heen‘fﬁrniaheéa The applicant thérefOfe, fequested
vide his lebber dateg 17-i2-1988 to furnish reply

on. the pbiﬂts mentioned therein and to commumiicate
complete entry so as to enable gim td}make representa-
tion, 4 true copy of this létter is enclosed as

dnnexure-i2 to the_applicant, No reply has been
¢

received so far,

20 That according to well recognised principle
of law, the adverse remsérk which is still subjudice
is not relevent material to withhold the promotion

of applicant,

o .
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21, That immediately aiter communication of
adverse remark ot 14—12—1988, the opposite party No.2
issued office order contained in No.2-27/76-Adm.I dated
15-12~i988 waking pfomotion of his junior, t he opposite
party No.3 on the @ost’of S uperinterdent on provisional

basis, & true copy of above office order is enclosed

- v s - S S e

22, That the Indian Council of Agricultural
Besesrch, New Delhi, parent body of the Indien Institute

of Sugarcanc Research xm® bas directed its subordinate

Directors of all Indian Instituces that the staff should be

- promoted right on the Gate of occurrence of vacancies and

that in casds of promwotions, the Character rolls of the

eligible officials upto the year ending prior to the

"occurrence of vacancies should be considered end taken into

account, A true copy of the I.C,A M, circular letter

" to this applicetion,

Gut of the two posts of S uperintendent,
one fell vacant on 31-5-1983 and the other on 1-6-1987,

Phe applicant is entitled to be promoted in the vacancy
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occurred on 1-6-1987., The characterl?ntry pertaining to

the year. ending 1987, through given to the applicant due
to bigs and malafide is not relevant to be taken into
account while considerimg»his case for‘prométion to the
post of Superintendenﬁ. The entries of the a@plicant uptd

the year ending prior to occurreace of the vacancy viz,

P

the year ending 1986 are commendatory end there is no

reason to declare the ap@licant unsuitable for promotion,

-

23, ' That the applicant has at his credit good

Koo
service records and there is no reason to declare&pnsuitable

1

for promotion in preference to his junior, the opposite

party No.3,

s S0k e o e IS O At s R e N SR e P S S Lt D (P W N £ B e S S s s v 57 W O e R GO0 S S T S G S VY B G P G O GBS e S s B S R s 4 P

Sub=-para=-3, to quash the promotion of opposite partyﬁ
Wo .3 made on the gosf of Superintendent

by office order dated 15-12-1988,

It is, therefore, humbly prayed that this Houn'ble
Tribunal may be graciously pleased to accord permission to

amend the application accordingly.




—— ————— s ——— — f— g (— ——— Y - S o

o

I, Mahesh Erafsad‘, aged about 57 years,' Tel4]

Iy Ly - - ) . C . ‘ . ) B .
of LateShri hiv Harain Lal Srivastava, resident of

,_}»x ' 21,Kashi Dera, Rakabganj, Lucknow do hereby verify that
e 34\ e ) ‘ ) . ‘ .
the contents of paras from |  to 5/ are btrue to ‘
my personal knowledge =smd belief and that I have not -
T ’. ’ : o
‘ . suppressed any moterial facts, N :

Lucknow® Dated: Sign'nt;re of

' : the applicant,
December 22, 1688, v
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, CONFIDENTIAL
s
INDI.%-*L INSTTTUTE OF SUGARCANE RESEARCH : LUCKNOW - 2. o
No. &dn,I/87/CR,4dv. Dated : Decemberq ,1988,
NOTE i
Sub : Commmication of Adverse Remarks, i
L 2 B Y ) | " “ ;
T The following cbservations have been made in the Amrmal Assess-
ment Report of Shri Mshesh Prasad, Assistant for the year ending 1987, °
(1) Is the Reviewing Officer satisfied : No, The man, at best,
/AV“ that the Reporting Officer has made is an average worker,
' - his/her report with due care and if and when he works.
attention and after taking into :
account all the relevent material ? ,
_ L ?
i (2) Do you agree with the assessment ¢ No. Shri Mahesh Prasad i
A of the officer given by the Rep- has been known to the under-
orting Officer ? signed for the past 30 years !
‘of which the last 20 was ;
under his adm, control. f
! Ch
(3) - General remarks with specific : Shri Mehesh Prasad, had P
comments about the general remarks he shown any 1n1t1at1ve s
given by the Reporting Officer or organising cppacity or
- and remarks about the meritorious hard work we would have reco-
work of the officer including the mmended his promotion, Shri
gracing ? Prasad never gave any oppor-
A tunity of it at any time. ,
(4) Has the officer any special : Should he come on time atleast
characteristics, and/or any abilities one good point may be in his |
which would justify his/her sel- favour, We do not think that
ectionfor special assignment or/ he is a case fit for promotion
, out of turn promotlon ? If so, or even advance increment,
- specify ? ' which if given will deleter-

 iously affect morale of
good workers,

hlwrxew of above, Shri Mshesh Prasad, Assistant is hereby
informed about his above menticmed shortcomlngs. Representations, if
any, may be submitted within one month,

This is being issued with the approva} of the Director, IISR,
| , U%

(A.’.atﬁrved:. (*)\ @\1

Sr.Admlnletratlve Officer

o '

‘/éﬁrl Fahesh Prasad

Assistant,

through P.C.(S), I.I.S.R., Lucknow.

Copy to C.R. Folder of Shri Mahesh Prasad, ASsistant,
Project Ccordinating Cell, I.I.S.R., Luckiow,

/,//. :

—
Sr.Administrative Officer
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To

The “enior Admirigtrative Orflcer,

II‘”! Lucknov.

“ubject: Commurfcatisn of Adverse Remarks

Throusk Proper Channel

&ir,

T am {n receipt of vour Wate_No.Admn.I/&?/CV.Adv.,

dated 9-12,828 (rece{:ed by we on 14-12.1988) coununicating ;

the Adverse Temarks alleged to have been awarded to me for

1)

11)

‘the ya.r anding 1987,

I ¢this conreetion 1 wuul& most respectfuily reyaests

that the eomplete entry, wiich has not been oocumue~

rlcatedy may kindly be cdmmunicated.v In the matter

of an adverse entry {t is custom.:ry 4nd ¢overed by
conventisng snd rules that the whole éntry is TN
comzanicated, rhe remarks of the Feporting Oificer |
say be furnished to me,

It %8 not clear fram your 'ote under reference as

tn who has gisen the ezdverse remarks after revieving

the observati<ns of the Reporting Officer, If the
revieving remsrks have been gziven by the Hon'ble

Mrecter, his rame as a rule, should be mentioned

8t the end of the entry in token of bis having givén

én? slined the remarks along with the date,

The da‘® when the Revieving Uff'icer recorded his

cbsarvations on the report of the Reporting Officer
nay kindly be intimated,

I have been gruded as an &vera’e worker, not fit
for promoticn, Averare worker.is not an adverse

remark '"ot being fit for promotion' {s an



o
Y .
?fa‘ sbeervat isn about promotlion. Vhat are the express:.
| 1n the "ote under reference eonyeying ;dverserqmarks
~abrut ay work and characte¥.dur1ng the yéar‘ﬁndér
reference. The expreSsioﬁ ébhstitutes only opinion
of the Peviewins Officer and nothing adverqe abaut <
my wirk & conduct, | :f
shall submit uy represencatian on.receipt of f,
the coamplete ertry snd a reply to the &10?88did points. fﬁf
L T shall be grateful for an early reply. ) .,
L Thanking you, -
'v::' - aurs taiﬁ ully, NS

(Mabesh Prasad)

- = ‘~ hgslstant
O&{ : , Progect Coordinacion Unit, IISF,
Lucknw. :

g?y»ﬁﬁw/aﬁéﬁﬁited‘ 1780 ﬁe«embor, 1988 _f  | w'é’ﬁ?
—ﬂﬁﬁﬂxé%y'<§§%\ B S | o

SRV




In the Hon'ble Cential Ldministrative Tribunal A}labauau,
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énglicatlon Reg;sbratlen ﬂo 2202 of 1988°

ﬁahesh Erasad, o o v Applicant.
Versus,

The Secrectary, ‘ :

I,0,AR,, New Delhi : —

and another, ——— Opp., Parties.
ANNE X U R E No,14,

221:‘.?.._-:{..&09293&-22-&9&5&2&""1‘1&5 %z%&?ﬁ‘a?ﬁ.a '

No.F,1-i/86-Per, IV, - Dated: December 7, 1988,

" The Directors of all Research Institutes,

.Subjgct:— ;.P Cs = gromotlon from the dote of occurrence
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gﬂgdrdlng.

Sir,

Pléase refer to tée 0,0, letver of e ven number
dated 30-1;1989 anG T-5-1987 of the D.G., LI.CA K, to the
Institutes regarding preparation of a phased prdgramme to
convene the wmeetings of t he Departmental ¥rowmotion
Committeeé/Selection Committees in advance so0 thai instances

of delay in promot ion, confirmation etc. &re kept to the

Y o A

e
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bares?t minimum if the same cannot be eliminated alongwith

altogether, The ahove mathter was again considered at the

meeting of Central Joint Staff held at N,D.4.I,, Karnal,
¢rom 30th to 3ist July, 1988 endit vas egroed that the
staff in the administrative control should be promoted

right on the date of occurrence of vacancies and 10 achieve

this timely action to f£ill up such position should be
paken well in advance,
o The question as to the period for W ich the ;

¢.Rs, should be taken iato account by the D;?,C._for

considering the %&ses of promotions was also discussed in

the Cenvral Joint Staff Counc:l jn its moeting held at k
Karnai in July, 1988 and iv was agreed that in tne ceced ™ 4R

v
f

of promotions, the C.Bs of the eligible officials upto the

i

year eunding prior %o the occurrence of vacaacies should be ﬁfl

¥

considered and taken into account.

3,  With a view to implement the cbove decisions,

it is suggested thot the programme for holding the meetings
Of D .JP,Cs/Selection Committees of the Institubes may be
drasn in the beginning of the year and the meetings convened
sufficienmly'in advance of the occurreuce of vacancies

to esure that the officials recommended for promot ion

join their duties on the date of occurreunce of vacancies. —

Yours faithfully,

{a
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Registered

IN THE CENTRAL ADMINISTRATIVE TRISUNAL AT ALLAHADAD
CIRCUIT DENCH, GANDHI BHAWAN

_ LLE?,‘\}OW . ’0 37
“b,-c‘"‘*T/CB.«’LKO/’{f/ . Dated :__°

a

{

Registration No. . . of 193 ./ ./ :

Ry 1 . ..
i { hpplicant
Versus
A ‘_,‘»-' )
o f o ‘- Respondent?'s
- 4 §
] § [ ? "
/ 4’

Please take notlce thgt the applicant above
named has presented an appllcatlon a copy whereof is enclosed.
herew1th which has been registered in this Tribunal and the
Tribunal has fixed o day of _ __ "/ 1938 for -

[
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| If no, appearence is made on your behalfﬂkyour
ﬂmleader or by some one duly authorised to Act and plead on

*your in the sald appllcatlon, it will be heard and de01ded in

your absence.

leen'qndef'my hand and the seal of the Tribunal

“thls B day of _____ L _1o73,

For DEPUTY REGISTRAR
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Regjstered

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD"
' CIRCUIT BENCH, ‘GANDHI BHAWAN -
LUSKNOW

el

No ChT/CB'LKO'¢1§¥¥Z/ Dated ;QIl’ .

,_{ B o Reglstrutlon No sszL of l”?gﬂ(\_:>
fﬁf vé%ﬁjdym‘ QO’
}} Versus

'\; j.;'_ (0 ,,f NORR —< O

J'Applicant

: Respondent's

- ‘ ,:' If no, appearence is made on your'behalfﬂ your
;Z;ader or by some one duly authorlsod to Act and plead on

your in the said appllcatlon, 1t W1ll be heard and Qe01ded in
your absence. ‘

leen under my hand ‘and the seal of the Trlbunal
this day of .l s IUCECN

‘For DEPUTY REGISTRAR
dinesh/ »
’ : ' Depnyes 7! Rans
' sty
— . v!enﬁf‘;f 3 i { ir’,ﬂa’:‘f‘b »
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O
'.f_.u'ble Cential Administrativ@ Fribunal,
Circuit Bench, Gendhi Bhawan, gggggon.
. o, No.aaz ggmi_ggggn)._‘
Mahesh Prasad, - e——— o :A'ppileént‘.
Vereus,
: Secretary, 1,C,AR, o -
N end enother, e Opp. Parties,
Notice of Motion,
. Tbat the applicant has moved an application
f‘y )

: tur the amendmmt m the applicatioa datod i7-11-1988,

‘The déte 24-2-1989 was fixed in original applioation.

2. . That the said amendment application has been

fixed for hearing on 25-1-1989, )

Kindly taka the notice for 25-1-1989 and you
" are raqueste& to appear on 2 5-—1~1989 at 10-30 A M, before

the Hon'ble Tribﬂnal Cireunit Bench, anlxnow.

ke . - ‘. ol cw\/\“/

Lucknow $ Bétedz

Advooate,

January 12, 1989,






